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No - wntten Sratewmend of counsel for the respondents.:
W Heewve W£UJLK‘ ‘ . List on 31.5.2004 for -

. crders, -4
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mb.

31.5.2004 List on 10.6.2004 for 4
YA : orders since Mr. A. Deb Roy, i
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. dan, Member (J). ‘ o

The Hon'ble shri K.V.Prahladan
Member (A).

When the matter came up for hearing Mr.
A.Deb Roy, learned Sr.C.G.S.C. submitted
that he would like to have four weeks more .
time to file reply statement. Let it be
done. Post before the next Difision Bench.}
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9.3, 2005 Present: Hon'ble Justice Shri G.
\ Sivaraijan, Vice-Chairman

T e R Hon'ble Shri K.V. Prahladan,
IO AL Admlnlstratlve Member.
. _ At the request of the learned
" $tanding Counsel the case is adjourned

F 9 to'15.3.2005. 7
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o . 15.43.05 Heard Miss B.R.A.Sultana, learned
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. . ....  learned Addl.c.G.5.C for the respondents.
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16.5.05, Heard learned counsel for the

partiess Post the matter on 3045405, 9
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CENTRAL ADMINISTRATIVE TRIBUNAL :::GUWAHATI BENCH.
| O.A. No 201 of 2003.

' DATE OF DECISION: 20.6.2005 .

Shri Tapas Kr. Paul & Ors. o APPLICANT(S)
Miss BRA sultana . " ADVOCATE FOR THE
| APPLICANT(S)

-VERSUS i |

U.0.L &Ors. : ~ RESPONDENT(S)
Miss Usha Das, Add1C.GSC = - ADVOCATE'FOR THE

RESPONDENT(S)

THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.
1. Whether Reporters of local papers may be allowed to see the
judgment? o .

. To be referred to the Re;:iorter or not?

b2

3. Whether their Lordships wish to see the fair capy of the -
judgment? . ,

4. Whether the judgment is to be circulated to the other B;enches’?

Judgment delivered by Hon’ble Ad ministrative Member.



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

' Original Application No. 201 0f2003.

Date of Order: This theZOthday of June, 2005.

HON'BLE MRJUSTICE G SIVARAJAN, VICE-CHAIRMAN.

HON'BLE MR.K.V.PRAHLADAN, ADMIN%TRATI\?E MEMBER,

1.8ri Tapas Kr. Paul
son of Sashanka Mohan Paul,
resident of Station Road,
P.0. Dullavcherra, Dist. Karimganj,

2 .Sri Uttam Das Baishnab,
son of Sri Umesh Das Baishnab,
resident of Lawairpoa,
PO. Hatikhira, Dist. Karimganj

3.Sri Paresh Akura,
son of Radhakanta akura,
resident of Hatikhira, PO. Hatikh!ra
Dist. Karimganj, Assam -

4 Sri Ashok Das,
son of Sri Ananta Kr. Das
resident of Banamali, PO & Dist.
Karimganj, Assam.

5.5ri Bhudev Das,
son of Sri Sujit Das,
resident of Patharkandi,
~ PO. Mahakal, Dist. Karimgan,j.

- By Advocate Miss B.R.AASultana.
- Versus -

1.Union of India, ‘
represented by the Chief General
Manager, Assam At:elecom Circle,

" Ulubari, Guwahati-7.

2.Bharat Sanchar Nigam Limited,
in short BSNL, through the Chief
General Manager, Assam Telecom ercle,
Ulubaiz, Guwahati-7.

3.The Telecom District Manager,
Karimganj Telecom District.

'4.The Divisional Engineer, (P&A),
0O/O the General Manager, BSNL,
Silchar S84, Siichar.

.... Applicants
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5.5ub Inspector, Kax'imgenj | ‘
Telephone Exchange, Dist. Karimganj. ‘ .... Respondents
By Miss U. Das, Add1.C.G.S.C.
- CORDER
~ K.V.PRAHLADAN,MEMBER(A)

ThIS apphcatlon has been filed by the applicants praying for
their re-engagement and contmuation .as casual mazdcms gwmg
temporar'y status and regularisation, payment of salary and other
allowances_from the date of their engagement and conferment of
similar benefits as has been granted to easua} employees in the Pos_tai '
Department. The applicants claim that they were engaged es casual
mazdoors in the esbabhshment of the Dmsmnal Engmeel (P&A) under
the General Manager BSNL, Silchar in 1992, 1993 They functloned'
under the Respondents till 1998. The apphcants claim that their
service records showmg them as workmg under the admmlstratwe
jurisdiction of the Genera! Manager Telecom, Silchar are enclosed at
Annexures A, B and C series. The apphcants appzehendmg
termination filed 0.A.107 of 1998 in this "lnbunal alongthh others

’

who were similarly placed In the Judgment in O. A,107 of 1998 dated

.31 81999 this Tribunal directed the applicants to file individual

representatmns with the Respcmdents and Lhe respondents were

directed to consider the x'epresentahons alongw;th the avaiiable

records and pass a reasoned order. The applicants were called before

the sérutinizing committee on 16.7,20531 (Annexure E series at:pages
- 60, 61, 62, 63 & 684). They were asked to bring all docﬁments in their

possession relating to their'exigagement and payment records. The

Scrutinising committee vide Annexure F series (pages 65 to 75) found
that ixone of the five applicants were eligible for temporary status and

therefore not recommended. The applicants claim that in spite of the
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Department of Telecommunications sanctioning 672 posts vide their

* letter No. 260-A/93-STM-II (Pt) dated 0.2.2000 they have not been

given tém;eorary status.

2. The respondents questioned the authenticity of varioes records
filed by the applicants. The respondents say. tha'i there was no post
iike DE (P&A) in the -office of "the General Manager/TDM, Silchar.
Annexure 4, Annexure-B and Annexure-C series filed by the apphcants

in support of thexr 1ecord of engagement are not based on any

authentic official papers or have been signed by certain line staff who

have no office to maintain such documents nor the authority to issue

these documents. These records produced by the applicants and cited

" above, claim the respondents, are not based on any official documents

and are fabricated. These papers have no validity whatsoever. ‘The
respondents aay that as per directions in O.A.107 of 1998 they

constituted a committee and the applicants appeared before this

committee. The committee scrutinized all the documents produced by

the applicants as well as the records available with the respondents
and came to the coneiusion. that none of the five applicants fulfilled
the eligib’i!ity conditiona required for grant of tem'pdrery status. So
their names were not recommended. The committee also found that
none of the applicants were in engagement as on 7.8.2001 (Annexure-
F, pages 65 to 75). The respondents also claim that the applicants
were a party to O A.A5 of 2001 which was dismissed by this Tribunal.

Howevet this claim is dxsputed by . the apphcents Whether the

apphcants were a palry to O.A45/2001 or not is immaterial and has

had no bearing on the outcome of the present appixcatxon The
respondents finally state that the power to engage and even make

payments to casual mazdoors have been withdrawn from the
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. :
Administrative and \Accounts officials vide letter of 12.2.1999
(Annexure-H). ‘

3. Heard both the cqunsel for applicant and counsel for the
respondents. The applicants were given' a very fair opportunify by the
respondents to substantiate their ciairr{ for temporary status through
a scrutfinizin.g committee. They could not substantiate their claim in

any manner whatsoever. The applicants themselves have not in any

~ effective manner countered the argument of the respondents that the

Pg

former produced fabricated and totally unreliable records mostly
signed by the unavuthorizéd officials, officials who were not competent
to, issue such records. The scrutinizing committee has gone by the
authentic records placed -fm; its -pérusai and dispoéal by the
respondents. No fault can be found in the méthodoiogy or procedure
'adeptéd by thé écrutinizing committee. The application is :on a very

weak ground and is liable to he dismissed and is thereﬁore’dismissed;

No order as to costs. : | . G
{ K.V.PRAHLADAN } : ( G.SIVARAJAN )

ADMINISTRATIVE MEMBER ©~ ~ VICE CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

ORIGINAL APPLICATION No=-O}] OF 2003

Sri Tapas Kr. Paul & Ors.
ese Applicants.

- Vg=

Union of India & Others v
vee Respondents.

I N D E X
sl.No., ' Contents | Page No.
1, - ~ Synopsis 1 toR
2. : application 1 to 12,
3, Verification | 15
| | 14,45
's 4. Annexure~A Series.
1'%
| | 5. - Annexure-B Series. ié) \%:
| 6 Ann ~c  seri 18-30
: . exure ries. ,
| . 21— 35
Te Annexure~-D Series ’
8. Annexure-E & F J .
9. Vakalatnama
1. o Notice
"Filed by~

s B Yool Gutong

Begum Roushan Ara Sultana
Advccate,
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' BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

ORIGINAL APPLICATION NO.AA\ OF 2003

Shri Tapas Kumar Paul & Ors.

veoe 2pplicants.

Union of India & Ors.
: +«es+ Respondents.

SYNOEPS é S

The applicants are the casual ﬁazdoors working in the
department of Telecommunications under the establishment of
Divisicnal Engineer(P & A) 0/0 the General Manager ,Bharat
Sanchar Nigam Limited,Silchar ,5SA in the district of
Karimganj.They were engaged in service in the year 1992,1993
. e
respectively.They had rendered service sincerely>honestly
and regularly as per instruction,choice and on behalf of
the Respondents .Though they involved with the official
functions of the Respondents till 1998 but the Rgspondents
—
did not gave them job opportunity to go on their service in
continuation or onwards.Being apprehended that they will be
terminated from théir service in any forth coming day.-
they approached to your Hon'ble Tribunal with a large group
of applicants represented by Subal Na$# in Original applica-
tion No;;107/1g?8 which was disposed on“§£:§:1999 with other

lots of Original Application having sim,ilarJ common ,question

of law and facts.On 16~-7-2001 the applicants were called

I

[

contd..2.
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——

for appéaring before the scrutinizing.committee'with

their relevant records.The applicants appeared and
submitted their relevant documents.But the Respondents
has not taken up their matter seriously and honestly.
Without giving any intimation to the applicants the |
Respondents has been killing the valuable time with a
view to avoiding_the claim of the applicants.The
applicants hés no alternative eicept filing this
Original Application in such circumstances.

Hence this application is preferred before your Hon'ble
Tribunal with a prayer for gi&ing direction to the
Respondents to give the benefit of temporary statﬁs\

anéd to regularise their service.

Filed by=-
e @ﬁfuu.&@»wkak.évq>cﬁkfamg
Miss=-Begum Roushan Ara Sultana
Advocate,

Date- 19/12/03.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

£l

o

Q—? e by

—

Application Under Section 19 of
the Central Administrative Tribunal,
. A&t. 1985,

Date of Filing :-

Registration NOo, &=

.
gl PO

Signature ¢ -

Registrar :

K
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l. Sri Tapas Kr.Paul,
gon of Sashanka Mohan Paul,
resident of Station Road,

PO. Dullavcherra,Dist.Karimganj.

2. Sri Uttan Das Baishnab,

son of Sri Umesh Das Baishnab
resident of Lowairpoa,

PO. Hatikhira,Dist.Karimganj.

3. Sri Paresh Akura.
son of Radhakanta aAkura,
resident of Hatikhira,PO.Hatikhira,

District=Karimganj,Assam,.

4, Sri Ashok Das,
son of Sri Ananta Kr.Das,
resident of Banamali,PO. & Dist.

Karimganj,Assan.

5. Sri Bhudev Das,
son of Sri Sujit Das,
resident of Patharkandi,

PO, Mahakal ,Dist.Karimganj.

weess Applicants.,
- VS-
1, Union of India,
represented by the Chief General
Manager ,Assam,Telecom Circle,Ulubari,

Guwah ati~7.

contd 003

14
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2. Bharat Sanchar Nigam Limited,

insrkg‘s_,l\I,L) sthrough the Chief General

L3

Manager ,Assan Telecom Circle,Ulubari,

Guwahati-781007.

3. The Telecom District Manager,

Karimganj Telecom District.

4. The Divisional Engineer, ( P & A ),
0/0 the General Manager ,BSNL,

Silchar SSA,Silchar.

5. Sub~-Inspector .Kariméanj

Telephone Exchange,Dist.Karimganj.

+«+¢+ Respondents.

PARTICULARS OF THE APPLICANTS

1)Name, (ii)Father's Name & Address :=

1) sri Tapas Kr.Paul,
son of Sri Sashanka Machan Paul,
resident of Station Road ,PO.-

Dull avd'lerra.Dist .Karimganj.

2. Sri Uttam Das Baishnab,
son of Sri Umesh Das Baishnab,
resident of Lowairpoa,PO.Hatikhira,

District=-Karimganj,Assan.

contd. .4. -

ma/lfﬁ kv'/l-b M;/Q :
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3. Sri Paresh Akhura,
son of Sri Radhakanta Akhura,
resident of Hatikhira,PO.H atikhira,.

District~-Karimganj.

son of Sri Ananta Kr.Das,
resident of Banamali,PO. & District=-

Karimganj,Assame.

5. Sri Bhudev Das,
son of Sri Sujit Das,
resident of Patharkandi,

PO, Mahakal ,Dist.Karimganj.

ii)Designations and Office employed :-

All are ex=casual Mazdoor under Establishment
- of Divisional Engineer(P & A) Office of the

General Manager ,BSNL.Silchar SSA,Silchar.

iii)address for service @f all notice :-

As at 1) & (ii) above.

i

2. PARTICULARS OF THE RESPONDENTS=

Name, designations of the Respondents-

1,Union of India,represented by the
Chief General Manager ,Assam,Telecom Circle,

Ulubari,Guwahati=7. - ~

contd. «5.

'T:{ba/ﬂ\ ks GO ol .



(5)

_2. Bharat Sanchar Nigam Limited,in
short BSNL,through the Chief General
Manager ,Assam Telecom Circle,Ulubari,

Guwahati-781007.

3. The ‘I‘e_lecom District Manager,

Karimganj Telecom District.

4. The Divisional Engineer,(P & A ),
0/0 of the General Manager,BSNL,

Silchar,Ssa,Silchar.

5. Sub=-Inspector .Karimgan j Telephone

Exchange,District=-Karimganj.

ii) Office address of the Respondents :=- As above- - rr

iii)Address for service of all notice-:~ 2As above.

3. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATiON :
' IS MADE :=

Non consideration of the applicant's prayer for

confirment of Temporary Status and regularisation.

4, JURISDICTION OF THE TRIBUNAL :=

The applicant declare that the subject matter of
the application is within the jurisdiction of this

contd. 64

- TTEpash K"x.(I\OO*VQ‘
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5. LIMITATION ¢~

 The applicant further declare that the application
is made' within the limitation prescribed in Section 21 of

the Central Administrative Tribunal Act,198S5.

6. FACTS OF THE CASE :~

a)That the applicants are permanent resident
of the aforesaid locality.They are little educated
unemployed coming from a very poor family in the district
of Karimganj.The applicants while in search of their
livelihood came to know that there were certain posts
for Mazdoors lying vacant under the Respondent No.4
Having knowledge, about.it. the applicants approached
the Resgpondent No.4 and submitted application of their
gbéorptim in the aforesaid posts so thaﬁ they may earn
their livelihood.The applicants were qualified for hol-

ding that posts.

b)That being approached as abo§e the Respon-
dent No.4 allowed thepm to work fror)r?ii’992-93 onwards.-'I‘hefir
names are mentioned and recorded in the list of Baily
Rated Mazdoors (DRM) working under the Administrative
jurisdiction of the General Manager Telecom,Silchar,
Switching Area(SSA) in the district of Cachar in Sl.No.

3,4,7 and 9 in the first and second list.

Copy of the Engagement Record of
the applicants as Baily Rated

Mazdoors is enclosed herewith and

t

mef\ ros ()9 A marked as Annexure-A.-

contd..7.
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c)That the applicants bég to state that théy
hadvvrendereé service s_incerely. honestly and regularly
from the date of their engagement. while performing
their duties 'the Respondents has recorded their working
| days and there are documehtafy record that the gppli~
cants has gompléted the days required ‘for confirmént

of tan‘pbrary status.

Copy of the recorded working days
of the applicants during their

~ service tenure are annexed here-
with and marked as Annexure-B
series.,

- An 'd -

Copy of. working certificate issued
by Respondent authority are annexed

as Annexure-~C Serjies.

d)That it is a matter of surpfised that thotigh
the applic‘ants with other similar einployees were wor-
king till 1998 but they were._not provided. any \}:ork.

' The Respondents neither terminated them with any written
4order nor they give any job to go on their service in
continuity.So, the applicants vappreh.ending the dis=-
engagement from service by the Respondent in any forth
coming moment approached your Tribunal vide Original

Application No.107/1998 jointly other applicants with

contd. .8.

T aoh ke (O ol
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congepn question of law and facts énd the Hon'ble Tribunal
‘vide order dtd. 31-8-1999 disposed of the Original applica-
tion No. 107/1998 with other lots of O.A. directing the
Respondents to examine the case of each applicant on the
bagis of individual representation within a period of
one monthrfrom the date of receipt of the order and to
'pass a reasoned order after scrutiny of the case record

in consultation within a period of six months.

e)That'thereafter some‘committees were formed
'by the authority to go into the details verification of
the scrutiny of the status and anticidents of casual
labourers engaged 6n different units in the department
in Assam Telecom Circle and N.E. Task Force Circle.By
those commiﬁtee judgements in O;A. Nos-107/98,112/98,
114/98,118/98,120/98,131/98.135/98,141/96.142/98.145/98,
192/98,223/98,269/98 & 239/98 passed by this Hon'ble
Tribunal cases of each applicants including this present
applicants were verified and scrutinized:The Respondents
vide letter dtd. 17-6-01 sent letters to each applicant
to appear before the.“ Scrutinizing committee" for scrutiny
of their engagement particulars with their relevant docu-

ments on 17-6-2001 dtring office hours.

Copy of the calling letters to the
applicants for appearing before the
scrutinizing committee are enclosed

herewith and marked as Annexure-P series.

£)That the applicants in response of the Annexure

P appeared before the scrutinizing committee on 17-6-01

C‘.Ontd o0 9.
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with their relevant records and engagement particulars

and submitted to the aforesaid committee.

g)That the applicants repectfully beg to state
,(that inspite of all relevant records of their lohg
i se'rvice period- available in'the hands of respondents,
the prayer of the applicants is not considered inspite
\of their coxmnnnic;ation of the verdict of the Tribunal

dtd. 31-8-99,

h)That the applicant respectfully begs to state
that the Government of India,Ministry of Communication,
Deptt. of Telecommunication Serviées New Delhi vide their
letter béaring No.269~A/93~-STM-II(Pt)dtd. 9-2-2000 sanc-
tioned 672 post for grant of temporary status amongst
the existing casual workers and it is also stated in
the said letter dtd. 9-2-2000 that all other conditions
stipulated in the letter dtd. ,12'-2-1989 remain 'unchang'ed.
In this connection it is relevant to menttion herein that
after received of the sanétio_n lettér from the department}
of Telecommunication services the Chief General Manager,
Telecom Assam Circle,distributed some of the posts for -
grant of temporary status amongst the various division/
Circle under the CGMT,Assan Telecom service and the
applicant;came to know that still some mcre sanctioned
posts are évailable with the Respondents for conferring
benefit of tempor'ary status laid down in the relevant
scheme for grant of temporary St,atus and regularizatiOn.'
By operation of law the applicant is entitled to acquire
the benefit of the Scheme.

contd. «10,
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Copy of the sanction order dtd.-
9-2-2000 under the scheme for grant
of temporary status and Regularisation
scheme 1989 is annexed herewith and

marked as Annexure-E.

i)Th'at the«applicants‘ respectfully bég to state that

the tespondent authority havev not taken up their matter
sincerely and actively for the last two and half years
after-appear:;ng the scrutinizing committee with their
relevant records.They have not issued to the épplicant.s
any intimation letter after appearance of the scrutini-
zing committee v}ith a view to avoid the claim of the
applj.cants» and to kill the valuable time of the applica-

‘nts.

j)Thag: the applicants A‘respectfully beg tor st ate’
that _thé Respondent will not take up their matter since-
rely and honestly without appropriate direction of your
| Hon'ble Tribunal.Hence the applicants has no alternative
except filing this application.In similar cases Your
Lordship was pleased to give direction to the Regpondents

in following applicants. case ,

Copy of the Order dtd.23-5=03
in O.A. N6.216/02 is enclcsed here-

with and marked as 2Annexure’.~ f.

Pl

COn_td- .11,
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K)That the acts of the Respondents are very
whimsical, jllegal , arbitrary and against the princi-
ples of natural justice and administrative fair play
and hence interference of your Tribunal is very necessary

and it is in the interest of justice.

7. RELIEF SOUGHT :~

i)That the applicantg therefore praysg that theyshall b
allowed for re-engagement and continue inthds post of .

casual mazdoor.

ii)That the Respondents may be directed to give tem~-
porary status oOf the applicant¢ and the service §e regu-
larised in the existing vacancies on priority basis with
po—— |
all consequential service benefit from the date of

engagement .

111)That the Respondents be directed to paiy salary
and allowances in appropriate scale from the date of

engagement .

iv)To direct the Respondents to extent the similar
\/ benefit as has been granted to the employees under the

Department of the post.

v)Cost of case.

vi) any other relief/reliefs to which the applicant:
fow (-3 entitled to as it may be deemed fit and proper by this
Hon'ble Tribunal.

contd. . 12.
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-

8. REMEDIES EXHAUSTED :

The applicant further declare that he has no
any other alternative remedy except £filing this appli-

cation before this Tribunal.

9. MATTER NOT PENDING WITH ANY OTHER COURT 3

'The applicant further declare that the matter
rlegarding this application has not been pending before

any court of _law or.? Tribunal.

10. PARTICULARS OF D.P.C. ¢

i)Number of the IPO." — 11 G’l 3%?32“{"

ii)Name of the issuing post office ; &, R0

i1i)Post Office at which payable. 6. R0,

11,DETAILS OF INDEX :

An Index consisting the details of the documents

to be relief upon is enclosed.

12, LIST OF ENCLOSERS @

As stated above.

contd.. Verific at:!:on R
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VERIFICATION

I, shri Tapas Kr.Paul, son of Sri Sashanka
Mohan Paul, resident of Station Road, PO.Dullavcherra,

in the district of Karimganj,Assam, working as

Casual Labourer _" .7 T.under the Establishment

of Chief Supdt (Divisional Engineer) »Senkral Mmh&ﬁx)(

L .. BSMLS’(CLMSQQ—QICAGm
e ~Office,- - ~-—=. do hereby verify that the

- - Cloa
statements made in paragraphs- {1 o 42_ above
are true to my knowledge and belief and I have not

K

| suppressed any materials facts. I verify the.
statements on this |9 th day of December,2003 at
Gqu’latio

’7‘% sh Ky ?M—Q

Signature
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List of daily rated mazdoors(DRM)working under the Administra-
tive jurisdiction of the General Manager Telecom,Silchar,Switching
Areal{ssa) PO. Silchar,Dist.Cachar ,Assam~Circle) _

Sl. [Name of DRM ~ * T Fathdr’& nave Iﬁat.e of en‘gaae‘l- ~ working

No, ‘ under the
T Y I 2 2 2113 N
1, Hafzur Rahman = Asaddar Ali ' May/91 SDE Group
2.5ri Maynpl Hoque Nimar Ali Jan/91 -do=-
' 3.5ri Uttam Das Baishnab Umesh Das Baishnab Jan/92 -do-
4.5ri Paresh Akura . ,Radha Kanta Akura Jan/92 ~ ~do-
- 5.8ri Channa Baidya  Rakesh Baidya Jan/93 ~-do~
6. Sri Swapan Nath Surendra Nath - Jan/92 ~do~-
7. Sri Tapash Paul, Sashanka Mchan Pal  Jan/93 ~do-
8.5ri Jit Bahadur Rai Sri Dhan Bahadur Rai Jan/93 ~do~
9.8ri ashok Das Sri Ananta Kr.Das Jan/93 ~do~
10.sri Mangal Singh Jan/92 - =do-
11.5ri Jaynul quue Md. Abdul Kayum . Jan/93 =do=
12.Debojit Sinha Sri Brojanath Sinha Jan/93 ~do=-
13.Narayan Mal akar Sri Surendra Malakar Jan/91 SDE(G)/BDS.
14.Ni{zamuddin Laskar Md.Mafus Ali Laskar Jan/85 ~-do~
15.shyan Lal Das late Surendra Ch.Das Jan/93 -do-
16.achir Ch.Das Sri Surendra Ch.Das Jan/92 ~do=
17.Faizur Rshman Barbhuiya .
' Md. Abdul Noor Barbhuiya
, - Feb/87 - =do= _
18.Pradip Baidya Sri Fanindra Baidya Jan/93 SDO (Cab) /sC
19.Mantu Das - ‘late Sundar Moni Das Jan/89 spc(Tel. ) /sc
20.2anuj Kr.Das , Sri Dhananjoy Das Jan/92 SDE/BDE
21.Debojit Das late Ranjit Das - Jan/92  SDE(c)/sc
22.Bimal Malakar Sri Thakurdhan Malakar
, Jan/91 ~do-

e Lieoldo be brne Gopy
/&Mﬁ%ﬁ%wﬁf&gw&rf

—-—
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List of Daily Rated Mazdoors(DRM)Working under the ‘

Administrative Jurisdiction of the General Manager

Telecom,Silchar Switching Area(ssa)PO.Silchar,
Dist.Cachar,Assan-Circle. :

81, Name of DRt -~ ~~ Fathers name ~ ~Date of ~ ~ “working = -
No, : A - Engagement under the
: Officer

1, Sri Dilip Namasudra
Sri Nandalal Namasudra Jan/88 SDOP/KRM

2. Sri Dilip Malakar,
Sri Pramesh Ch.Malakar ~do- -do=-

3.5ri Jayanta Kr.Nath ‘
- Kirendra Ch.Nath March/88 =do=-

4.5ri Manik Roy ,
Priya Moni Roy Jan/ 90 -do=-

5.Sri Simul Malakar |
Sailesh Malakar | Jan/90 ~do-

6.5ri Anjan Kr.Ras, » -
Hari Mohan Das, Jan/92  =do-

7.5ri Krishna Bahadur |
' Budhimon Bahadur Jan/93 =do=-

8.Sri Tapan Chanda A
Kanu Chanda Jan/93 ~do=-

9.5ri Bhudeb Das
Sujit Ran Das - Jan/92 ~do=~




ANX— [ b
_16- | )

PARTICULARS OF WORKING DAYS

Sl.| Name of Casual Labours Year |Days "Name of Officials who
1. Sri Tapash Kr.Paul 1993 - l, Sri vU.D. Baishnab,SI.
1994 262 5 5.5 p.B. Rat, S.T.
1995 ° 266 5 ooy 5.M. Paul,S.I.
1996 253
1997 254
1998 243

. - - e - e e
W MR e W e G G ae W Ve AR Gy WP AR EN W AR W @y W m W we e e - -

1993 244, 51y Ramesh Sarkar,s.I.
1994 258 3. Sri U.D. Baishnab,S.I.
1995 261 |
1996 284
| 1997 277 L.
3. sri Paresh Akura 1992 254 1, sri U.D. Bsishnab.soi-
1993 227
1994 263
1995 256
1996 216
1997 250 e - .
Y |
4. Sri ashok Das = 1992 64 ;. o4 s.M. Paul,s.I.
1993 252, Akaddas All,Retd.s.I.
199¢ 246 3. S. Mahanta,T.M.
1995 253 :

¢

La?ﬂ’ﬂloﬂh’bt&

’. | _COhtdﬁ 024
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252
264
244

- 246

241
242

ANX -3 33 ‘

i, Sri s.Mahanta,T.M.
2. Sri A.Ali, S‘.I.'
3. Sri G.C. Das, T.M.

4., Sri S.Mshanta,T.M.
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BHARAT SANCHAR {/Ij NIGAM LTD. (BSNL) \};\ - .

(A Govt. of Indta Enterprise) .
AN)(_“.‘D, -

OFFICE OF THE GENERAL MANAGER
SILCHAR SSA :: SILCHAR -

No. E-20/Scrutiny/CM/Pt-11/01-02/ 21— Dated at Silchar, lhe % —0}2001 L
~3%- FA
\/S(“ p s A fqi(ww- -
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Sub: -
enpagement particulars as Casual Mazdoors.
~ You arc hercby requested to appear before the scrutinizing comxmttee S
%/ ?//0 /... during office hours with the following docummls/pamculars, . '- \
in orxgmal, at the spcuﬁcd venue given below: - . S
I. Initial engagement particulars as casual mazdoor, appomtmcnt ‘
order/sponsorship of employment exchange in your possession. J e
2 All documents i.c. working particulars, payment paiticulars till last R
wm‘kmg day, if any, available with you S
3. Age proof certificate.
4. ‘Three copies of recent passport size photographs.
o
Venue: - O/0 the General Manager, BSNL SR

Hotel Indraprastha Regency, 3* Floor,

Lochan Bairag: Road,
Silchar -~ 788 005,

— Member, Scrutinising Committee .
%ﬁﬂ@c&b cmber, Scrut gtsm om €c | 3«2

Div 1s:ona] Engineer (P & A) ‘_ v
0/O the General Manager BSNL A
Silchar SSA :: Silchar. L e
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X T ; . ln original, at the spccified venue given below: -
0 .. "

/.

- s ‘n'l..'. .
e 1. Initial engagement particulars as casual mazdoor, appointment
; ‘l,; order/sponsorship of employment exchange 1n your possession. !
AR 2. All documents i.c. working particulars, payment particulars till last

Lo _ working day, if any, available with you.
3. Age proof certificate. ‘
4. Three copies of recent passport size photographs.

; Venue: - O/0 the General Manager, BSNL T
Hotel Indraprastha Regency, 3" Floor, ;

Lochan Bairagi Road,
Silchar — 788 005.
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BHARAT SANCHAR Z¢7 NIGAM LTD. (BSNL) o

(A Govt. of India Enterprise) ,
p OFFICE OF THE GENERAL MANAGER /A\ N 7< _‘b.
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Sub: - Call for appearing before “scrutinizing committee” for scrutiny of
engagement particulars as Casual Mazdoors.

|
|
;

You arc hereby requested to appear befere the scrutinizing committee |
on....[ 5/ .?,‘/.5.‘?.‘.’/. » during office hours with the following documents/particulars,’

in original, at the spccified venue given below: -

1. Initial engagement particulars as casual mazdoor, appointment
order/sponsorship of employment exchange in your possession.

2 All documents i.c. working particulars, payment patticulars till last
working duy, if any, avatiabic with you.

3. Age proof certificate.
Threc copics of recent passport size photographs.

Venue: - O/O the General Manager, BSNL
Hotel Indraprastha Regency, 3 Floor,

Lochan Bairagi Road,
Silchar — 788 005.
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Member, Scrutinising Committee
&
Divisional Engineer (P & A)
O/O the General Manager BSNL

Silchar SSA :: Silchar.
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Annexure-E,
GOVT., OF INDIA

MINISTRY CF COMMUNICATIONS
DEPARTMENT OF TELECOM SERVICES : : :

Sanchar Bhavan,
New Delhi-110001.

NO.269~4/93-STD-II(P1), _ date-9~2-2000

TO

The Chief General Manager Telecom, -
Asgam Telecom Circle,Guwahati.

Sub : Sanction of posts of Regular Mazdoors for regulari-
sation of Temp.status Casual Mazdoors as on 31-3-97
and grant of Temp. status to casual labourers as on
1-5~-98 case of Assam Circle.

Sir,

I am directed to invite your attention to this office
letter No,269-A/93-STD-II dt.12-2-99 on the above subject
and t-;o say that the matter has been cdnsidered. by the
conipei:ent‘ authority and decided to further delegate the
powers to CGMC,Assam to create posts of Regqular Mazdoors
regularising 13 Temp. status Mazdoors who have completed‘

10 yrs. of sefviée as 6n 3153-97 and to grant Temp.status
to 672 casual labourers.all other conditions stipulated

in the letter dt.12-2-99 remains unchanged.

This issued with the concﬁrrence of internal

finance deptt. Of telecom vide their U.O,

No.,
Yours faithfully,

--@%“” uﬂw
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IN THE CENTRAL AUMINISTRATIVE TRIBUNAL yq Fj

Original Application No.216 of 2002
Date of decision: This the 23rd day of May 2003

The Hon'ble Mr Justice D.N. Chowdhury. Vice-Chairman

Shri Ramani Chandra Medhi

S/o Late Anil Chandra Medhi,

Resident of village Ulabarti,

P.0.~ Karia, Distric¢t Nalbari, Assam. ...s.<.Applicant

By Advocate Begum Roushan Ara Sultana.
- versus -

l. The Union of India, represented by
The Chief General Manager,
Assam Telecom Circle,
Ulubari, Guwahati.

2. The Telecom DListrict Managew
(P & A Section), .
Kamrup Telecom District,
Ulubari, Guwahati.

3. The Chief Superintendent {at present

newly designated as Divisiomal Engineer),
Central Telegraph Utffice,

'.i-prahati.

The Bharat Sanchar Migam Limited,

‘“WQ?'Thfough the General Manager,

\ .Assam Telecom Circle, ,
Guwahati. ++....Respondents
By ﬁdv?cate Mr B.C. Pathak, Addl. C.G.S.C.
. - 'a' ;, .
&
R A

0

“ @600 v e e e

Ly

CHOWDHURY. J. {(V.C.)

The issue relates to conferment of temporary

status.

2. Ms B.R.A. Sultana, learned counsel for the
applicant, retervcing to &the Jocuments annexed to the
O.A., more particularly Annexure B. coateaded that the
applicant fulfilled the requirement for conferment of

temporary status. The learned counsel contended that the

g

-
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responjents a:tted in a most illegal fashion in ignoring

A5

the case of the applicant for conferment of temporary

k

status as”per the policy adoﬁ%ed. Mr B.C. Pathak, learned
Addl. C.G.S.C., placed before me the assertions made in
the written statement and contended that the applicant
did not fulfil the requirement for conferment of
temporary status, tnerfore{ his case <could not be
accepted.
3. 1 have given my an;ious consideration in the
matter. On consideration of all the aspects of the
matter, I am ot the opinion that the case requlrga to be
reconsidered in the light of the Judgment  and Order
passed by thisa Tribunal 4 in 0.A.N0.289/2001,
0.A.N0.364/2031, O.A.N0.366/2001 and a host of like cases

disposed of on 1.9.2301. The respondents, more

/
‘ “—-“:'éQprobriate order after verifying and scrutinising the

- if;cords. It would alsc be cpen to the applicant to place
materials in support of his claim for conferment of
temporary atatus and if such matters are placed, the
authority shall consider the same and pass appropriate

- order. It is expected that the respondents shall act with

{ utmost expedition and make endeavour to complete the

exercise with utmost despatch, preferably within four

months from the date of receipt of the order.

(LABGYV with the above observations, the application

Fﬂk)ﬁizdp stands disposed of. No order as to costs.

_._-_'._'x\_.__.w_,.____ ,, ~

1 A 84/VICE: CHAIRMAN
, «
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In the CentralVAdLin&stmtivem “ribunal. - -
Guwahati Bench: Guwahati.

e

Y i X -
. .

OA No. 291 0f 2003
Shri Tapash Kr. Paul & Ors

-Vs-
Union Of India & Or_s.

In the Matter Of :
Written statement submitted by-
: -the respondents.

The humble respondents beg to submit the Para-wise Written statement as
follows :- n

I. That with regard to paras 1, 2, 3 of the application, .the respondents beg to offer no
comments.
C 2. '
That with regard to paras 4 & 5 of the application, the respondents beg to
state that the BSNL is a state within the meaning of the Article 12 of the constitution
 )f India as it is an instrumentality/agency of the Govt. Of India having deep and
~servasive control over it. Unless the Govt. Of India by issuing notification under
section 14 (2) of the Central Administrative Tribunal Act, 1985 brings BSNL within
" he Jurisdiction of the CAT, the Tribunal shall not have Jurisdiction to try such matter
-elated to conditions of service of employee of BSNL from 01/10/2000 onwards. The
Tribunal also cannot exercise its power under section 14 (2) & (3) automaticaily.
. Some Benches of the Tribunal has already taken such views in a such matters and
‘ Jxeld that the Tribunal shall have no Jurisdiction over the BSNL. In one case (CP No.
- 175/03 in OA No. 4605/02) the Allahabad Bench of CAT rejected the CP on the plea
that BSNL is not notified under section 14 (2) and thus not maintenable before the
Tribunal.
(copy of order dated 30/10/2003 in CP No. 175/03 is marked as Annexure — A.)

3. That with regard to the statement made in Para 6 (a) of the application,
the respondents beg to state that it is not a fact that there were any post like
‘Casual Mazdoor’ lying vacant under respondent No. 4 i, e, Divisional Engineer
(P&A). There is no such post in the regular establishnient.

4 That with regard to the statement made in Para 6 (b) of the application the
espondents beg to state that the respondent No. 4 is an attached officer in the O/O the
GMTD/Silchar _
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GMTD/5idchar, BSNL erstwhile Telecom Digtriot Manager, Silchar,
There is no scope to allow the mazdoors to work under hime
Moreover, there was nc::~ po'st like DE ( P & A ) in the 0/0 Gencral
Manager/EDM, Silchar during the period 1991, 1992-93 as

mentioned by the applicant.

Annexure °A' of the applicant(s) is not an official record/

documente Some imaginary engagement figures are typed out
vhich can not be relied upon as Qtficial document s The

figures axe imaginavy and baselesse

5o ' ~ That with regard to the gtatement made in pare

6(c ), of the application, the ‘respondents beg to state thal

it appears from Annexure ‘B’ and Annexure 10! geries produced

by the epplicant that some working particulars/certificates "

are signed by some line.staff, .some are even without any

The line staff have no office to meintain such
y to slgn such

date «
document/records and they have no authorit

documents (8 if it contains their aignature at alle

Issuing of any oertificate without date is javalide More- ,\

over, these are not issued by any of the respondent

autho ritiese

the documents produced vy the

1%t clearly indioates that,
gficial record.

appiicants are fabricated not vaged on any O

These papers are no validity at alle

e That with regard to the gtatement mede in

para 6(d ), of the application, the re spondents beg to
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state that there is no casual mazdoor in the department now

a days since long backe. Engagement of casual mazdoor is

" banned since 22.06+88.
In darlier days mazdoors used to be engaged for works of
casual and intemmittent nature on verbal order on no work
no payment basis/contract basise |
Since there is no written order of engagement, the qQuestion .
of their dis-engagement i)y any written order does not lariso .
As per the order of Hon'ble Tridunal dated 31408.99 and
direction contained there in, it was mentioned that " the
applicants may' file re-presentation individually within a
period of one month from the date of receipt of the orders
and 11‘ such re-presentations are filed individually, the

. respondents shall scrutinize and examine each case in con-
sultﬁtion with the records end examine each cass in consul-
tation with the re;cordé and ezamine each cese and pass a
reagoned order' on merit of each case. The relevant portion
of the order da_ted' 31,_.(3.99 is enclosed.

- As per the above direction of Hon'ble CAT and as a follow

/up action, a committee duly constituted'under CGMT Guwahati
" Dede Noo Estt=0/12/PARE~1/23 dated 28 +03 «2000 and guidelines
~ contained here in to serutinize end exemine the engagenent

records of the app;icants.

Copy of the relevent order dated @7 .44 .89 is

annexed herewith and marked as jnnexure = R

copy of the relevent portion of the order dated

3108499 is ennexed herewith and marked as A__Ng{__-g.
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Ccopy of the DO« dated 28.03.2000 is annexed

hefeywith and marked as Annexure = D.

The committee duly constituted for the purpose

C ‘Aaminedﬁ'l cases and the respondent authority disposed

their cases on the merits of the case and had taken action
in compliance with the direc‘c.ion of the Hon'ble Tribunale
The applicents in the present O.A, did not submit ant
representation to the authority as per direction of the
Hon 'ble Pribunal and é.s such their cases could not bde

scmtinized in the Ist phase of scrutiny by the committee.

Be That with regard to the statement made in para
6_(e » of the' application, the respondents beg to state
that it appears from the record that, the applicants in
this OA wére involved in another OA Yo. 45/2001 earlier.
The list includes the names of 5 (five )applicents in this
OA No. 291/03 1. . i) Tapash Paul i1) Paresh Alura
111 ) Umesh Das Baishneb iv ) Bhudeb Das & v) Ashok Dase.
The applicants were called .bef‘om‘the committee. They
appeared before the 6ommittee and produced their documentss
The copy of the call letters vide No. E=20/
Scm’tiny/(ﬁ/?t JII/01~02/22 dated 164072001
and their written acknowledgements are enclosed

hevewith and marked as Annexure =~ f (series ).

: \/g. . That with vegard to the statement made in para

- 6(f£ ), of the application, the respondents beg to state that

r's



5.

the committee thoroughly examined and scrutinized their engagement particulars
in the department with reference to their payment records in the department with
reference to their payment records in the department and submitted its report.

Copy of the committee report in respect of
5 applicants are marked as Annexure — F (series)
of temporary status and regularization, as per engagement record in the
department. ' '

9. ) That with regard to the statement made in para 6 (g), of the
application, the respondents beg to state that the direction of the Hon’ble
Tribunal in its order dated 31/08/99 has been compiled with sincerely and
honestly. - R "

10. That with the regard to the statement made in para 6 (h), of the application the
respondents beg to state that it is abundantly clear from the commiittee report

./ that the applicants do not fulfill the minimum eligibility criteria of 240 days

engagement/working in the department to come under the perview of TSM
regularization scheme1989. "The applicant are not eligible for benefit of
temporary status as the casual labourers should be currently employed while
granted temporary status vide OM No. 269-10/89-STN dated 07/11/89 at
column No. 1. The present applicants are not in engagements. The question of
sanction strength/working strength does not apply to.them at all. (Annexure B
may kindly be seen.) ' o

1. That with regard to the statement made in para 6 (i), of the application, the

respondents beg to state that the Hon’ble Tribunal dismissed OA No. 45/2001
finding no merit. (Annexure — G may kindly be seen.) '
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g Copy of the order dated 15 00202002 in Oede 45/01

is annexed herewith and marked as Annexure- &

L

19, Phat with regard to the statement made in pare

6(j ) of the application, the respondent

authority are

gincere and honest in dealing the cases and all directions

of the fon'ble Tribunal have been oompil

The allegations of the applicents are ba

ed with when rece ived.

selesse.

18 phat with regard to the statement made in pare

6(x ), of the application, the respondent

s beg to state that

the statement of tﬁe- applicants are false and baseless and

not acceptable . ‘They cannot establish any clainm for regula.r/

permanent job on the basis of fabricated yorking particulars,

nich have no official sutnenticatione

1#—- That with regard to the state

7(1 ), of the application, the re spondent

pent made in pare

s beg to state that

the engagement of casual mazdoors is totally banned. There

is no engagement of casual mazdoor now & days e

The powers Of Administmtiw authority for engagerent of

caeual mezdoors and powers of the Accounts O0fficer to Pay

cagual mazdoors ageinst any such ‘engagement have been with=

drawm vide DOT/New Delhi OoMe Koo 069 -4 /9% -STN ~11 (Pte)

dated 12.02499

A photocopy of the OMe. is enclosed herewith

and marked as pnnexure = B

1

)
3



. As such the question of re-engagement and contimmation does

not arise at alle

5. That with regant to the statement made in pare
7(ii J, of the application, the respondents beg to state that
the applicants were not eligible for the benefit of temporary
status and regularization. A4s such their regularization or

any conseQuential benefit does not arise.

18 . Phat with regard %o the statement made in para
7(iii ), of the application, the respondents beg to state that
not applicable to the apﬁlicants since they are not at all "~

in engagefaent- (

1. That with regard to the statement made in para
7(iv ), of the application, the respondents beg to state that
‘the'y are bé.sieally not eligible for TSM statuse As such the

benefit granted to the eligible cases does not apply to thém.

1. = Thet with regard to the statement made in pare
7(v ), of the application, the respondents beg to state that
the applicants have been paid against their casual engagemont o

No other relief/benefit is applicable to them.

18. Phat with regard to the statement made In paras
. 8, 9, 10, 11 and 12, of the appliéation, the respondents

~ beg to offer no comments.
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The applicentis were basically not eligible for the conferment
of‘temporaxy status under the departmental scheme or norms |
or under any speciiic order. They presented their claims
through some certificates obtained from the lineman sta ff
to achieve their motto. But on subsequent stage of action
proved the fact that the engegement particulars fumished
by them are false and not as per their adtual engagement

and payment records in the Department .

The application of the applicants has no merit and thus

‘liable to be zejected.-

The Hon 'ble Tribunal may be pleased to reject the application

of.the applicantse

Verificationeeo. sovecee
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» St Shawscait th, Do Pea T Direchrr Teheom KW)
@70 hr 66/1'? T Astam irele @M@MJ&(AN:M do hereby

mriﬁ/ that the stateménts made in paragraph

‘ of the written statement are tmue to my knowledge,
t?xosé made in paragraphs - S being matter of |
récords are true to my information derived therefrom which

I believe to be true and those made in the rest are humble |
submissions before the Hon'ble Iribunale I have not suppreésed

any material fact.

And I signed this verification on this /4 #n
day of §o/b%méefz, 2004,
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DIy il IS CONTEMRT pPPLICATIUN NO. 75 oF 2503 7 /‘04
i, Cw . IN Ll
UR IS IMAL APPLICATION/DIARY NUO,45CG% CF 2002
LAHABRU THIS THE 30th DAY OF OCTYSER,2003 A i
F X
,}_ ~
2““ oD e
HINCBLE Mal CEN KoK, SRIVASTAVA,MENBER=4 Yoon @C’?‘]L’
Hok'gle AR, A, K, BHATNAGAR,MEMBER=J_ __._ \\\ .
1. K.a. Patal, Junior Talecam 0Pficer.
Za Ran 3waroop, Line Man,
S Mzua Lal, Telacom Yechnicai Assistent.
a, nanlash Kumar Mighra, Rfegulac Mezdoodr.
<, Rgn Zshivan Pgtel, Regular Mazdoor.
9. Shanker Lal, Regulsr Mezdooz. -
all posted gt Teleéphone Exchlangs Saroan,
e, D1atre ict-Allarabad. ' : ,
BB IR
X a& 3 o
7. » dIaJBP %, Prnone Machanic,
RO ’. P
g, %ﬁuh Raa, Phone Mechanic,
t |
3. H&ﬂeh Chandra, Phone Mechanic, )
LR S BN
u),, j’#aledeer‘, Regular Mazdaor, R )
e lf' Radhs vevi, Rsgular Mazdoor, :\,.,-\:\,..".\"-."‘,,-u"‘
. RV s e
12, Aacop Kumsr, flegular Mazdoor. N Y
o //‘ . N
Ali postec abt Karchhana Telephene Exchange, 7 ¢\~ ﬁ~tz’\‘:
Tt D
Jijteict~filanebad, X 'Q )
e
‘3, Rais Ran, Prone Nechanic b
Posted as Jesra Exchange, Disztrict Allahaedad.
14, B.Y4. 3ingn, Junior Telecom Officar,
15, Madhs Prasad, RPhone Mechanic Postad at Grnoorjurs

Telepnone Exenhange, Allahabsd,

P
.-..--e-ao--.--r-'Apﬂ“l*a“Es

v i

{ 87 Advocats Shri R.3. $ingh ) o

. vdarsus .

W

\
?{\”\,._ .




" E0dD FERSURMEL SEC. SEML 3TESESS

Gl

-—&[l | . *

T % sri Frlthvipal Singh,
cvD, Bharel ° ganchac Nigam Ltd. s

i New Delhls
|
s, | §ri V.K, Snukla,
Chief General Mangger , U P. at Lucknou,
n.;.o.“.--a..ReSfJOﬂJants
( gy Advocate SRS |
| _
| pRDER
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This Contempt Petition ig Piled aga*nsb the officers of

eharet sgnchar Nigeu Limitec a newliy cans txbute“ corpcxatxonﬁ

f . .
Since no notification under 9ect10n 14(2) hagﬁ'bean igsuad in
respect of this newly constituted corporetion l.e.,'B«S-N«L-

*bxs Contempt Patition is not.maxntainabxe befura CHLS Tribunale

i

2.; Tha legsl position has beef ual* settlied in<bhis regerd

b/\tha Sudgnants of D;vxsion sench of Hon'ble Delni H-gh Court ing

Raé Gopsl Verme Vs. U.3s I, and Ors A. 1.GeLod. 2002(1) 352 and i

“Ombay High Clourt in BsSeNabe Vg. Av R. Patil'and Ory.etc

3. ,? hx&:eu of tha abbve the contempt pecavlon is rejected

¥
\as@ndC‘vbl t(Lnable with liberty to the appllCcﬂU to appraach the
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CIRCULAR NO. 1} R
GAVERMMENT NF TNDTA )
DEFARTMENT OF TELECOMMUNICATIONS
STN SECTION
No. Z69-10/89-5TN

MNew Delht 7.11.89
To
The Thief Seneral M\|\'\(]r-\~~. Tedeoam 1T ]
M.T.H.Y New Delhi/Bombay, detyvo Dist.Madr =x°'/
Talerntta,

Heads of all other Administrative Units.

Subject : Casual lLabourers (Grant
Fragularisaticn Grhmm".

—— o

of Temporary Status and

Mt Subsnguent tn the issue of instraohion

4, tarisation  of casual labourers vide this office
1 ’ / V29/87~8TC dafnd 18.11.08 a scheme for confarying

){" on casual labourers who are currently employed and have rendered
& continudis aervice of at Jleast nne yoar has been appraoved by .

the Telecom Commission. Detailes of the scheme are furnished in
*the Annexure.

arding regu-
N 2659
2y 5Latus

2. Immediate  actian may Lindly be takon to

rary status on all eligible casual
the ahave echeme.

confear tempo- [
lJabourers in accordance  with

T : .
3. In this connection . veur Lind attention is invited ¢o
letter No.270-6/84~8TN dated 30.5.85 wherein instruciicns wero
. igsued. to ntop fresth veecroilment and employment of Tazour=

ers for any type of work in Yelecom Circles/Dis

Casual
. labourers could he engaged after 20.0.A% in nrecscte and Tlecbyi-
fication circles only for specific warks and on completion of the
wark  the  casusl labourers oo engaged were reguired to be re-
trenched. These instructions were reiterated in D. 0 letters
No.270-6/84-STN  dated 22.4.07 and 22.%.87  fram  momber FLand
R . Becratary of the telecom Department) respectively. fc 'ding T
7 the instructions subsenuently lesued vide  thie cfiice  letter
. No.270- ~£/84~8TN dated 22.6.88 fresh specific periods in Projects
;- .and Electrifications Circles also should not be resoried bo.
B 3.2, In view of the aboave finstrucrtions normally no  casual
ihf' labourers engaged after 30.3.89 would be availlable for conzidera-
f. ) tion  for conferring tempovary status. T, the unlikels o bt
. there being any case of casual labourers ann\“d atter 320.5.85
' srequiring considervation fro ronferment of (cmpuwmv) status. Such
cages should be referred to the telecom Commi: onowith o relevant
details and particulars rogarding the action taken acainst the
officer under whase authorisation/approval the ivregular er., Je-
ment/non retrenchment was remorted to.

g '3.3. No Casual Laboormy wbe has heen roecorulbed &@fter 38.3.85
should be granted temporary status withoubt specific approval fro..
this nffice.

4. The scheme finalised in the Annexurse has  the corcue-
rence of Member (Fipance) of the Telecom Commissicon vide No
.’ *
v 1
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SME /79,98 dated 27.9.80.

(ORI PN [ . .

g Necessary Instructions for edpeditious. implesentation

of the scheme may kindly be tssued and payment for' avrearsfigf-

wages vrvelating to the peariod feom 1.10.89  avvanged beforo
‘:31 112 .,89. .

ad/=
i ASBISTANT DIRECTOR GENERAL (8TN).

Copy to.
LR S R L

F.8. to MDS <C).
-

P.S.
A , . N

Member - (S) .,/ Adviser (HRED). OM (IR) for information. ,

MEG/SER/TE ~I1/TFR/Admn. T/CSE/FAT/SFR-1/3F Gocx. ,

to Chalvrman Commission,

Aillfecogniaaﬂ Uninne/fosocistione /Medaerations .

; sd/=
.t e . . -
v . . ASSIETANT DIRECTOR GENERAL - (8TM),

Aﬁtesfedﬂ‘

'

AQVbcate.
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ANNE XURE,
o ~”:.WCRBUALv-LABdURER8 (GRANT oOF TEMPORARY STATUS AND REGUILARISATYION
v ’ 8CHEME .
;;FXQ.‘ ) Thia schame ghall be called “Casual Labourers( Gréht of -
.v/ Temporary Status and Regularisation Boheme of Department  of
viTelecommunication, 199"
Samrs. : . RN e
"i‘ ot et o This sascheme will come  in force  with ,effect..from_

“.:":, F\‘)bﬂl.-v&a?'s_,‘a; onwards,

i3 e This . scheme is applicéble to the. casual
5 - w=a@nployed bx the Department of Telecommunicaticng

Achmte g

- labourers

N s 4, The provisions in the scheme would be
"‘\"'(IE?U . C ) . I . s
L .ggyA)¢n,Vacancies -in the greoup D cadreg in varjous offices of the
7 7. Department of Telecammunications vould be extlusively filled by
civegularisation of casual labourers and N9 outsiders would. be
‘acappointed  to the cadre except in the case of W
 compassionate grounds, till the absorption of all
labourers fulfilling the eligibility qualific

ag under. .. .

appointment  on

existing casual

ationlprescribgd in
R the . relevant Recruitment Rules. However regulay Group D staff
- ?-1grendared.mutp1us for any reasen will have pricr claim for, avsarp-
X 3 'qun‘@gainst,tha‘existing/future vacancles.In the case of illit-
i fhesgatescasual labourers, the regularisationvwill,baxconsiderad,qnly
; ‘ug%.against‘those;pOQts in.respect of which tlliteracy will net be on
i fgfimpedimentAin,the performance of dutieg.They would be alloved age
i?: 5;?wel&xation equivalent to the periad for which they rhad worked

: : continucusly as astual labour fer the purpose of the Qe limit
: vuiPreseribed for appointment to the group D cadre, 7 required, Cut
'i,vgtde racrultmant for filling up the vacancies in Gy, D. will be
"permitted aenly under the condition when eligible casua) labourers
Y. are NOT available. Co

AT /S A

<A

B) Till regular @roup D vacancies are avallable to absorlb 11

. g, the casual labourers’ to whom thig scheme ig applicable, the

cazCasual , labourers would be conferred. a Temporary Status C@% per
Q:,thg.details;given~below..v :

A I
IS i g,

t Y Sveg damer 0
i sspleaporary Status.

RS "Temporqryu‘status.would,ba conferred on &ll the

i . casual | la-
fﬁuchgpgrsu,curnegtLy .emploxgdmghd who have rendercd . a

g Ln o MEENEE & conblnucus
'néhtfrxi&?:‘%{;ﬂieﬁﬂEZIQngxgan;?foéf.whishhzhgyvhwu§t}nm been
'ﬁbbuﬂgﬁgﬁdjtéﬂA wor Lpr;gwpgiigg of 240.dqx§‘(g@§“Quy5”1Qm“g@ﬁe of

[ . e
T Amald, it

,;-f{bg?licgsT‘QBEE7VTﬁﬁ_ffyé day week). Guch casual 1ibolrers wiffmfbé
" des gn&tod‘és“Témporary Mazdoor. ‘

néggi)&LSggh confarment of temporary status wonld be without | re-

S ggﬁggtenca to.the creation / availability of regular Gry, D posts.

.
.

.-

at
i e 2

NS EE ] Conferment of témporary status on a casual  labourers Wl d
'uv’;’f ‘not  involve any change in his duties and teeponsibilities. The
"+ - ehgagement will] be on daily rates of PAY ot a ueed basis. He may
" be deployed any where within the recrui tmend cunit/territarisg

. © circles on the basis of availability af worl:.

i iv) Such casual labourers whe acquirve femperary status will ret,
] " however be brought on to the permanent estabidishuent unless Ly

are selected through regular selection process for Gr. posts.,

s
[
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{ Sﬁﬁ" 6. Temporary status would entitle bEhe casual labourers to the
Lt following benefites 1 T
ke ’ i1 Wages at daily rates with reference to the minimwn of  the
AR pay scale of regular Gr,D afficlels including D&,HMRA, and CCA.
s ' .
_} A1) Benefits in respect of increments in pay scale will  be
- ‘admissible for every one year of service subject to::i-perf{ormance
: of duty for at least 240 days (206 days in administrative offices
- observing S days we9l3 in the year.
335'5 ii1) Leave entitlement will be on a pro-rata basis one day for

l.m)%? eavery 10 daym of week.Casual leave or any othar leave will Aot e
oot

“ g admissible. They will alen be allowed to carry forward the leave
Y et Ab thelr credit on their regularisation. They will not be enti-
iLy, -t "tled to  the benefit of encasement of leave on - termination of
Y ., .. sarvices for any reascon or their quitting service.
of*,_' iv) o ounting of S0 % of service rendered under TPmpdrary Status
e _Jor the . purpose of rptirpment henafit after their rpqularlsatlun.
i“i V) After rendering threé years continuous service on attalnmﬂnt/
P th temporary status, the raaual labourers would be treated at par .
v ‘Tfh the regular Gr. D employapm for the purposs of Conbribution
_{ ta General Provident Fund and would also further be eligible far
: -the grant of Festival Advance/ food advance on the gsame conditian
3 ‘ds. are applicable to tempdrary Gr.D employees, provided. they
P tu}nxsh two sureties from permanent Govt. servants of  this. De-
! ﬁavtman% '
}@ ;v;g Untii'théy are regularised they will be éntitled. to Frodeo-
A tixity linked bonus only at rates as dppll'abla to casuwal labouv.
“ .,v\\ L
i oo o
J;E N No benefitas other than the specified above will . be

{3651551b}e te casual labourers with temporary status.

-

: uB:' " Despite zonferment of tpmporavy status, the offlcas of a
-6 . casual labour may be dispensed within a':rordan-e with the.:rele—
ﬂ£&137 vant provisicne of the industrial Disputes Act. LJ4/ ano b QYo
Calnbe fof availabllity of work. A casual labourer with tempovary . status
~";f ) .;ran quite servire by givinq cone months notice. : .
o b MR £

a labourer with temporary Etatus commits & miscon-
P duct and the same is proved in an enquiry after giving him reaso-
- habla opportunity, his services will he'dispensed with, They will
“not he entitled to the benefit of encasement ul

leave on L(‘.m-.lt"“
Yy ion of servicee.
thr\ [y H . B
"1@ ne The"Dppartment of Telecommunicaticns will ‘have the
pdwer to make amendments in the scheme and/or to issue instruc—
R }ona in detailr within the framing of the scheme. aE
SRR AL R R R :
$OomMBET
C T , @ @ @
:;";Eﬂm“:,ﬁ
:wb’:ttwgh
BURARE
‘ : . ) . “u
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Otiginal Appllcation No. 107 of 1998 .nd ‘others*

Cer,

.«

Data ot decision: This ‘the 31st day ot“hugust 1999 o

veavat

3%9 Hon'blo ur Juatice . N. Batuah. Vice-Chiitman ‘

The Bon'plc Hr G.L. Sanglyine, Adminiatrative Hember

.: ‘tl. ey i

1'

ei"&htiéSubhi‘Nath'and 27 others

2.

OAA5N0.107/1998

”"'?v"‘ e

.r

......Appllcanta

By Advocgtea Mt J.L. Sarkar and Mr M. Chanda

p : -versue-'

0.A.No.112/1998

* The Union ot India and others
"' By Advocate Mr B.C. Pathak, Addl. C.G.5.".

-
esse

-

:- All India Telecom smployees Union, -

rversus-

0 A No.118/1998

.8hri Bhuban ‘Kalita and 4 othere

"“Z‘By Advécates Mr J.L. Sarkar, Mr M.
and Ms N.D. Goswami.

=versus-

The Unlon of India and others
‘ By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

The-ﬁhlon ot ‘india and others
By Advocate Mr A. Deb Roy, Sr. C.G.S8.C.

.Line.Staff and Group 'D' and another
By Advocates Mr B.K. Sharma and Mr S. §

;.l...Respondedte

.....Applicants

Sarma

..+..Respondents
e

< ....Applicants

Charnrda

....eReepondgnqa

. ———— & 4

—— ot o
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e tAP Line staff and Group.

0 A.NO 110/1990
Shri Kamala Kanta Das’ an:
By Advocates Mmr J.L. sﬂtka:,»‘““

and ks N.D. Goswami.v idelon b
, -versus-”n'
The Union oi India and othéis*
By Advoca;e Mr B C. Pathak

0 A. No 131/1998
All. India Telecom Employee
-another -« - - Y
' By Advocatee Mr B K.,Sharma,
and Mr U.K. Nair. .

: Mr S. Satma
w’ﬁ!-".f

| -versus-
Reapdndentsj

ion of Inaia and othera :
patha: Addl. c.G. S C.

The Un
By Advocate Mr B.C.

0.A.No0.135/98
om Employees Unxon'

. All Indaa Telec
- Line Staff. and Group 'Df and o : ‘ )
_ .....Applicants : 'y

. 6'others o )
By Advocates Mr B K. Shafha,
.and Mr U.K. Nair.

“Mr S. Sarma

1‘-vereus- .
L Respondenta

hers sesee
Deb.Roy. Sr. C.G.5.Ce

. The Union of’ India and ot

oob
o By Advocate Mg A.

~Qa. o ‘A.No.1367/1998 .

All India Telecom Employees Union,
p an : . .
\gthets Co i . .\...Applicanta S
”‘ay Advocutee mr B.K. Sharma, Mr S. sarma et T oLl
Mr-UGiKi-Nair. < o

[_ ; ‘_gersus-" . . :
The Union of India and others ’ .....Respondents
sr. C. G 5.C.

By Advocate Mr A. Deb ROy

0:.A.No. 141/1998
All India Telecom Emp

Line Staff and Group ‘D

loyees Uniong ’
and another _....Applicants

Mr S. Sarma

+ By" ‘Advocates NI B.K. Sharma,
and Mr U.K. Nairc. -
\ _yersus- .
and other®e .,...Respondents

The Uhion of India

By Advocate Mr A. - 8. c.G.5.C.

XL, —

peb Roy:

o e o

e T




it e e AT i e e

0.A.N0.142/1998 : A

All India Telecom Employees Uniomn,
Civil Wing Branch.

By Advo;ate Mr B. Malakar . ' )

...es-Applicants

. ‘e

‘e

-versus-.

The. Union of‘lnd}a‘&dd'othere '~;..;.Requnden;a

By Adyocate #r B.C. Pathak, Addl. C.G.S:C.

11. 0.A.No.145/1998 :
Shri Dhani Ram Deka.and 10 others
By Advocate Mr I. .Hussain.

«..se.Applicants

-versus-

The Union of f;dia and others . +++Respondents

. By Advocate Mr A. Deb Roy:, Sr. C.G.5.C.

0.A.No.192/1998
All India Telecom Employees Union,

Line Staff and Group 'p' and another

By Advocates Mr B.K. Sharma, Mr S. Sarma
and Mr U.K. Nair.

«..e.Applicants

-versus-

The Unionrof India and others
By Advocate’Mr A. Deb Roy. sr. C.G.5.C.

0.A.N0.223/1998 |

- All Ind}é Telecom Employeeh Union, °
Line Staff and Group ‘D' and another

Advocates Mr B.K. Sharma and Mr S.

Sarmae.

-versus-

The Union of lndia and others ....f.Réspohdents
By Advocate.Mr-A..Deb Roy. Sr. Cc.G.8.C.

‘cees

0.A.No.269/1998

All India Telecom Employees Union,
Line Staff and Group .'D' and another .

By Advocates Mr B.K. Sharma, Mr &£. Sarma,
Mr. U.K. Nair and Mr D.K. Sharma.

...s.Applicants

€ . : -versus-

es e

} : The Union of India and others Resgondents

Addl. €.G.S.C.

Wb

> By- Advocate Hr B.C. Pathak.

N

...;.Respondenﬂq ‘

..e.sApplicants

i it >

e
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A1l India Telecom. 84 oas L
pioyees Union, ' : .
Line Staff. and’ctoupw‘n' ‘and another «e«..Applicants

he S. Sarma = .

ﬁ&_others . ....,Réapondenta .
€. Pathak, Addl. C.G.S.C. :

L S

-~ ORDER,

Tl et s

g;sARUAH.J.‘(v,c.)

Mo st e

et ;:All  the above applications inv>lve common

J P e R RN
. . & .
’

~ questions of law and similar facts. Thercf{or ., we propose
.to .diquelse of all the above applications by a common !
order. | ‘

i . S?;€h§732322
: : ///1kwuhc X

“The All India Telecom Employees Union is a

gnlsed union of the Telecommunicatioﬁ- Depértméht.
U union ‘takes up the cause-ai the members of the said
3&n. Some of the applicatigus were oubmitted by the
aid union, namely. . the. Line Staff sand Group- ‘D'
f;employees and some,othet applications wege filed by the
.'{casﬁal' employees individually. Those applicatioﬁé.'wgte
~'fiile'd as the casual employees  engaged -in . the

Telecommunicatioh Department <came to knovw that the

:'aerviées of the casual ' Mazdoc:s under the -réspondents

R were likely to be terminated with effect frum 1.6.1998.

' The. applicants, in these appiications, pray that the
resﬁondenté be directed not to implement the decision of
termimating the services of ths: casual Mazdoors, but to

grant them similar- benefits ans had been granted to the

employees under the Department ~f Posts and to extend the

SX}///

VI) Bt bt e 20 AR AT IR B sttt 2




5 Pa ) ’ _%;
benefits of the Scheme, namely, Casual Iaboure s (brnnt of ”A%\

°

Temporary Statua and Rogularlaation) ocheme'ot 7 11 1989, E ‘ :
’to ‘the Casual Mazdoors concerned Of the aforeaaid O ‘A, 3!4 !

however, in 0.a.No, 269/1998 there is no prayer'

order of termlnatlon. In O ‘A.No. 141/1998,

against the cancellatxon of the temporary
'granted to‘the appllcants having consrdered their'length
of y 8ervice - ang they be1ng fully covered by the Scheme.
According .to the appllcants of this O the cancellatxon ) P e
was, made wlthout 91v1ng any notice .tc .them in complete

violation of the princ1ples of natural -justice and ‘the ) i o

rules holding the field

3. The ‘applicants state that the. Casual lazdoors have
! been contxnuxng in their service in dis ferenl offices of

g the Department of Telecommunication under Asgawn Circle'and E !
! 'v;‘_ N.E. . Circle. The ‘Government of :India, M1n1stry of g i
; : Conmunication, made a sclieme known as Casual  Labourers

; R (Grant of Temporary Status .and Regulaflsatxon) Scheme.- : E
| Thzs Scheme was - communlcated by letter No. 269-10/89-STN

b o dated 7.11.1989 ang it came into- operation with effect

N\Jl".

E\\fﬁom 1. 10 1989. Certain casual  employees hag beén-given
+ RN\ o
%'%pnefit under the.eeiQHSCheme,.such as,confernent of

ary otatus( wages and daily wages with reference to

¢ minimum  pay scale ©f regular Group ‘'p¢ employeeé -
7’“v.‘fli'\incJ.uding DA and HRA. Later on, by letter dateq 17.12, 1993

the Government of Indla clarified that the benc:itg" of the“

Scheme should be confined to the casual exployces who were : ‘
_engaged during ‘the period from 31.3.19:5 to 22.6.1988,
However, 'in the Department of = Posts, thc¢se  casual

labourers who were engaged as onv29.11.1989 were granted

"the beneﬁit of temporary status on  satisfying the i

\
~

eligibility criteria. The beneiitg were further extended

o

—~— e
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'10 9 1993 ‘pursuant to the jﬁdgment o£ the B.:: xulam Bench

z=of the Tribunal passed on 13.3. 1995 in O.. No0.750/1994.

s vt

19— e

hto the casual labourers oi the Department oi posts as on

The present appl1cants claim that the . benef*r-extended to

. L]

h‘the casual emplpyees working under the Depariment of Posts

"are 11able to, be extended to the casual employees workxng .

4 in theITelecom Department in view of the fact that they

ﬁ'are. similarly situated.- As nothing was done in ‘their

.t

..... ‘._':M-io.‘»,

fillng 0 A Nos 302 and 229 of 1996. Thls Tr1buna1 by order -

.*daged 13. 8 1997 directed the respondents*toﬂgive_slmzla{:

‘benefits to_ the applicants 1n those two applications as
“.was given .to the ‘casual labourers worblng n. the

.Department of Posts. It may be ment1oned her-. . that some of
the casual employees in the present 0. Aig wese applicants _

in O.A.Nos. 302 and 229 of 1996.*The applica1 g state that

. instead of ccnplyxng w1th the dzrectxon ‘¢.7en by this

Tribunal,'thexr services were Lermlnated witii. effect from

i‘“G 1998 by oral order. Accordzng to the apnlxcants such

the' applicants have . approached thxs» Trlbunal by

~~—<-‘-»'——-v.:.,_ L 5 ) [ . N N LY
R PN L - ' \

Trxbunal passed

) 1nterrm 'orders passed . by -this Tribunal some of the

applicants' are still working.. iowever, there has been

complalnt frcm the applicants of ncme of the O.A.s8 that im

spite of ‘the interim orders those wvere not given effect to

and the authority remained silent.

5. The contention of the respondents ir all the above

authority to

O.A.s is that the Assoc1at1on had nc¢

-3

f favour by the euthority they approached thls Tribunal by -

\r  was’ “illegal - and contrary to the rules. 'Sltuated .

‘ i"I\t: the'time of admission of the applxcations, this, J.

‘interim  orders. Ca the. strength of the _:vf

ey
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z = represent the so called casual

employees are not members of the=5"”
. N - N «"'. e

Group 'D'. The caeuul employee81

. office of:

bearers
e s e

X-TTiIempIOYees ' furhished

_ SR erxfiable, because ”of L e
) eaI“that 80me

w;

l
ot ~~v . 'w-' ot

casual employees

H

‘of" the

YT IIN BRI
o . ‘;Department.

'\v"t-
.casual. employees are in progress. The“
the action to dispense with the servicesﬁ
employees on the ground that they vere engagedwpurely ‘on

. temporary basxs for special requirement’ of specifxc work. .

The respondents further state that the casual employees
were to be dxsengaged when there was no £urther need for

continuation of their services.’ Besides,-the respondents : )

H 'l ; 1 o

o : also state that the present applicants. 1n the O. A 8 wete : . [

o ‘ engaged 'by persons having no authority and without o ’ l:
followxng the « "~ formal procedure £or L0

N PSS P
appointmeut/engngement. "According to the reopondents such

82k

. casual employees are not entitled go re engagement 14

benefit ot the

regularisation and they cannot get the
by 1,;.,._“‘_,_, R

Scheme of 1989 as this Scheme was retrospective and not

,, -

prospective. The Scheme is applicable only to the casual

- employees who were engaged .before the. Scheme came ‘into

"'ate that the casual

T,

" effect. The respondents further
Department are. not‘

~

employees of the Telecommtn;(atxo

similarly placed as those of the Department of Posts. The

have approached the

‘ © respondents also state that they
Hon'ble Gauhati High Court against the order of the
ayrs
A}
e s T cuntanpions ma.do thugsir i
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.',;(".

3aﬂfplicanta does not- disju:te the
AR

1%

fV“"W“’ and 229 of 1996 the re.. 0ondente have filegd

épplications before Lhe Hon'ble wauhat{, Bxgh Court.
ik

ccording to the applicanta, no interim order hasg

) _ Coed P oeg baesed againat the otder of the Tribunal

. . . e PR LR M
S e . -

. - R - A "
-7 .

We have heard Mr B K Sharma, Mr.d;L. Sarkar, Hr'I.

juuesain and Mr B.- Malakar.

o~ o e——

learned colnsel appearing on

behalf of the applicants and also Hr 'a, béb;Roy, learned

'Se. C.GJS) C. and Mr B, C. pathak.'

learrcd addl. c.g.s.c,

L "“  - : appearing on: behalf '6£”'the respondeurs. The learned
: R . -Ha _ !

) e : $ counsel for " ‘the "applicants | dxepute t}e claim of the

.

N respondents that the . Scheme

'

was retro pectzve and not

proapective and they also aubm1t thet'it vae_upto 1989'qnd

i then extended upto 1993 and thereaftae: 'by subsequent

circulars. According to the. learned

«)unael for the

2\‘““%” . appl;cants the SCheme is also appl;cable to "the present
AL

,”/ k,"tj&*\a

applxcants. The learned counsel for che applicants further

submit éhat they have ‘documents to show in  that

connection. The learned counsel for the applicante also
-/ ) aubmit that the respondente L&""Ot put’ any ‘cut off date
uok.\?'-;g"g)‘f:‘ for 1mp1ementatxon of . the Scheme, maamuz.h as the Apex
v LORRL :
[} ¥ . *
Al %

S Court has not given any such cut off date and had 1ssued
!.Uif- . e

directzon ' for . conferment of temporary status \\and

aubsequent regularxsatzon t

0

completed 240 Qays of aervice in a year.,

¢ 7. "6n "hearing the learned counsel for the parties we

feel that the applxcations requlre further examination

i Yegarding the factual posztion. Due to ‘he paucity of*~

materlal 1t is not possible for this lrlbunal Lo come to a

[T

g P— s

d“l3 8 1997 _bassed in 0.a.Nos.302 and 229 or,

fact that-
.ﬁﬁ H} order of t&e Tribunal datced 13 8.1997 passed

Ty 4

o thoee casual wozkers who have S

¥
RS,
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quﬁﬁﬁ,;ﬂ° ... Government of India,
57 l " Deptt.of Telecommunications .
1? J N" 411$W .. 0/0 the Chief Geheral Manager, .
: jff’zVAssam Telecom.Circle, .

KU

My dear Nam/
s

f"Guwahatl- 781007

: "f,bated the 28th’ May ¢h, 2000,

- A list of casual Mazdoors worklng as' on 1. 8;98 was
forwarded by your office for granting temporary. status as per
scheme pronounced by Telecom.Directorate in its. letter no.269-

10/ 9-STN dated 7.11.89 (copy enclosed). The names "of casual

-

with -the records ‘and a - spéak

mazdoors recommended by your SSA are given in Annexure "A".
However, .- it is observed that apart from these names, .additional

numbers of Casual Mazdoors have approached Hon’ble CAT from your

SSA for granting of Temporary Status to them.(As enclosed Annex- -
ure B). v

2. | : The Hon’ble CAT has dlrected that the matter be sorted

out- by maklng detailed. scgulti¥§ and examination in ‘consultation
q order.;bélpdised 'in “every case

s requirud that a. - committee
r<you out “of’ ‘'which one member
icde while -2nd member. would be

ind1v1dually 'Forthis . purpose;:l
c¢omprising .3, members;be consituted
shall. be. aﬂnomlnee i G le.0.
DE(P&A)of yourmwSSA&wanderdlmjl'“ uhoul AR Acc " Officer
from-Finance side ‘of your - -88A iMr.G . 5})5@ Q§ ......
of Circle.Office. 1s&hereby nomlnated as membnt ‘£6F th afore51de
committee - . for your Ssa. The abdveé ‘mentioned committee should be '
constifuted immediately so - that it completes its task by

30.4.2000 positively. ' R _

3. . Broad Terms of reference of the connittee should be as
under. . o - _
1) The commlttee shall interview aij!l casual"labourers

appearing in Annexure A and B above and obtuin their photograph
(duly attested by the committee) as well as cignatures.

ii) The engagement/payment record of c:ich labourer shall
beverified on the basis of payment particulars and signatures of

labourers.

iii) . A, list of Mazdoors ellglble for grant of Temporar
status should.be "prepared on the basis of guidelines for grant-
ing temporary status to Casual Mazdoors issued by Deptt.of Tele-
com vide letter no.269-10/89-STN dtd.7.11.89 and subsequent
letter no.269-4/93-STN II 4td.17.12.93 and ©'so 269-4/93~STN 1II
dt.12.02.99 and 269-4/93-STN II(Pt) dt.13. 2.?)00 (copy enclosed).

contd...P/2.
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"iv) " Further Directorate vide letter .no.271-85/97-S£;>IIf‘
dtd.17.2.1998 (copy attached) observed that . je casual ' labourers
were being engaged on the bais of false certificates for. attend-.
ance. Needless - to mention the VerifiSatisn of  Lecbrds S by the¥
committee should . be . done strictlyjonithei nasis - 6f: authésitic Z

. documentg, o S AT T TR L TR — ‘
i fVTf"fr_‘fgieNWPOmmitt?e should verify the 1. ber of ._casual _ la- -
~ 'bourers without temporary status who have ¢- ipleted 240 ‘days in

any preceding year and were in service as.on 01.08.1998 as per
. following details. o I . ' o

Period of Recruitment. .. . ; .l iumbers

D B

T I . e S e G S . G B e e G G . ) Wt i - - ae s o g e -

€ B.Between 31.3.1985 to .22.06.88 -
C.From 23.06.1988 to 01.08.1998.

The details of each casual labourer should be recorded
seperately in the format attached herewith az Annexure C (Page-1
-and Page-2). More sheets can be attached if iiceded but .recording
of details has to be individually for each cuasual labourer.

vi) .~ The committee shall submit the report to the SSA Head
for further necessary action who will -complet - the formalities of
declaring TSM to, eligible Mazdoor subject to ,umber authorised by
Directorate.In respect of non-eligible mazdo..'s and the one’s who .
have gone to the court, the speaking orders n their disengage- i
ment/non-confirment of TSM status should be 1rassed by each SSa
head and delivered to him through Register: ¢ letter/under re-
- ceipt. L _ L v A
In this connection please note tha!: any delay in decid-
ing the representations of each individual 'l.bourer may attract
‘Contempt  of the Court’ proceedings. :

vii) -The'ébbve instructions and term of veference are being
issued with the specific approval of CGMT As:.m Telecom.Circle.

It is requested that the necessary Qctioh.may kindly be
initiated so as to complete the task positiv.'y before 30.4.2000.

" In case of any querries please wri.e to and call the

under-signed on 540167(0)/ 524524(R).
with. Kisd W . _;/
;:hesh Shukla)
o . Dy.Gen.:Val Manager (Admn)

To, shri. @ BMov—
General Manager,.ﬁéﬁkiﬁgﬁ*..
Telecom_Distréeé—Manage:, ..........

-ontd...P/3.
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]

#

CGMT(Task - Force) ; GH

Director( Mtce ),ETR,GH.

S.E.(Civil),HQ,Guwghati. !

They ars/afggdrequested to
constity 2 committees for

verifyin, the records of each
1 1;bourer as above and -
Prépares list of eligible Cc/M
or cont: rment ofTSM.The list
duly rec.mmended may be forw-
arded to the respective head

0f 'SSA fcr conferment of TSM.

He is r‘ uested to forward

! the veriiication finding °*

report tc¢ C.0.,Guwahati for
conferme;.t of TSM.'

for C.G.n.T.Assam Circle.
Guwua:. ati-781 007.

iadade AX ol Sl L T R Ny P
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BHARAT SANCHAR @ NIGAI\" LTD (BSNL) QNNE)QU RE-E

(A Govt. of Inflia Entetpnse) 4
OFFICE OF THE GENERAL MANAGER . ( «m@

SILCHAR SSA :: SILCHAR K Cg)
No E-20/Scrutmy/CM/Pt H/Ol -02/ 2'1/ | Dated at Sllchar the Lé -0}-2001

engagement gartzculars as Casual Ma:',doors.

- You are hereby requested to appear before the scrutmlzmg commlttee
on . / }/ ¢/... during office hours with the followmg documents/partnculars,

~ in ori at the spec1ﬁed venue given below -

1 Tnitial engagement _ particulars as casual mazdoor appomtment )
order/sponsorsh1p of employment exchange n your possession. -

2. All documents i.e. workmg partlculara, payment pattlculam till last
workmg day, if any, avmlable with' you : e

3. Age proof certificate. R LA S

4. Three copies of recent passport s1ze photographs

Venue O/0 the General Manager, BSNL
Hotel Indraprastha Regency, 31 Floor
Lochan Bairagi Road,
‘Silchar - 788 005.

@WL 5 per, Sorth C\Q’L (il
- : Member, Scrutinising Committe
m%/g s o
/1/ ]0 kK3 / Divisional Engineer (P & A)

0.0 the General Manager BSNL

Qilakar SQA -: Stlchar.



BHARAT SANCHAR @ NIGA‘\n LTD (BSNL) -
(A Govt. of @\dna Enterprise) R @/\
OFFICE OF THE GENERAL MANAGER sy
SILCHAR SSA 12 SILCHAR . R

" No. E-20/Scrutiny/CM/PLIV0E-03/ 21 Dated at Salchar e 032001

)|

Q»

To

Sub: -

engagement Qaraculars as Casual 1V ZQ

: T '.”iv

T You are _hereby requested to appear before the scrutmlzmg commlttee
K on ... 16 / O?fb/ during ofﬁce hours w1th the followmg documents/paxﬁculars

in ongmal at the spec1ﬁed venue g1ven below - -

’ | 1. Imtlal engagement partlculars as casual ‘mazdoor appomtment'
T order/spo orship of employment exchange in your possessxon
2. All docuinents i.e. workmg partlculars payment pattlctﬂars tlll last
. working day, if any, available w1th you.

3. Age proof cemﬁcate -
4. Three copies of recent passport 51ze pb otographs

Venue: - O/O the General Manager, BSNL
Hotel Indraprastha Regency, 3™ Floor,
Lochan Bairagi Road, -
Silchar — 788 005,

Divisional Engineer (P & A)
O the General Manager BSNL
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BHARAT SANCHAR ¢ NIGAR: LTD. (BSNL; ~ o

(A Govt. of Indxa Entetpnse) o %
OFFICE OF THE G‘ENERAL MANAGER
: SILCHARSSA : SILCHAF’ -

Sub: - C all tor agp_earmg betore “scrunm;z ng comnuttee” for scrutmz o[

engagement articulars as Casual Mazdoors.

- ‘You are hereby requested to appear betore the scrutnuzmg commlttee
on ... [6/0 975/ . during office hours with the followmg documents/partlculars

- in ongmal at the spec1ﬁed venue given below -

1. Initial engagement pamculars as casual mazdoor, appomtment |
| order/sponsorshlp of employment exchar ge in your possessmn '
2. Al documents 1e workmg partlculars payment pai’tlculars t111 last
workmg day, if ¢ any, avallable w1th you
3. Age proof certxﬁcate o
4. Three copresof recent passport size photographs

Venue: - O/O the General Manager, BSNL

| Hotel Indraprastha Regency, 3¢ Floor,
| Lochan Banagl Road,

%  Silchar - 788\ 005. -

1Mivisional Engineer (P & A)
Qi) *he General Manager BSNL

B QAN ,."1 I SRS
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BHARAT SANCHAR . 7 NIGAM LTD: (BSNL) oy

(A Govt. of- ln&’xa Enterprise)
OFFICE OF THE GENERAL MANAGER
SILCHARSSA SILCHAR
Dated at Sllchar the Lé ~07~2001

B LI b o 4
'..-.i.f.,.br&-g’:v Lt o A AR TS
L D I s R BN A LA VA E - . ‘
R R
L S S BUMATY o o S L
Lo i ko

Sub: -
| gzggge_mz@ﬂ‘_’“ﬁas Casual )W(g_llg__
You are hereby requested to appear before the scrutlmzmg eommlttee

EERG

L8 / ‘770 Y. 8 dunng office hours-with the lollowmg documents/partlculars,
N~—

in ongmal, at the speclﬁed venue: gnven below:- & . .

1. Imtlal engagement partlculars as casual mazdoor ap“'p”’eir'itiﬁent'

order/ sponsorshlp of employment exch ange in your possess1on -
2. All documents ie. working partxculars payment paitlculars Il last
workmg day, 1f any, avallable ‘withyou. ~

Age proof certificate.
4, Three copies of recent passpoxt size photographs

U.) ’

Venue: - O/O the General Manager, BSNL
Hotel Indraprastha Regency, 3" Floor,
Lochan Bairagi Road,
Silchar — 788 005.

sef\/ |
/{@* b O)c - @ R.
- Member Scrutinising Committee
& -

‘}{

ol f . .

\ [ e A

o ' Dx\nczof‘mi *mn et (P & A)
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BHARAT SANCHAR . £ NIGAM LTD (BSNL) g

(A Govt. of Iddia Bnterpnse)

OFFICE OF THE GENERAL MANAGER
GILCHAR SSA :i SILCHAR ™ s+~ -

_ bl

4

7 o E-20/Scrutiny/CM/Pt-I/08-02/ 2 " Dated at Silchar, the 16 -03-2001

" Sub: -

You are hereby requested to appea1 before the scrutlmzmgcommlttee
v7‘4700"/ ~ during office hours. w1th the followmg ‘documents/particulars,

in ongmal at the specified venue glven below -

Imtlal engagement partlculars a> . casual mazdoor appbiniment '
order/sponsorshlp of employment exehange myour possessmn -

2. All documents ie-. working pattlculafs payment pai'tlculats till last
. working day, if any, avaﬂable w1th vou.

3, Age proof certificate.
4. Three copies of recent passport size photographs

‘Venue: - 0/0 the General Manager, BSNL
Hotel Indraprastha Regency, 3™ Floor
Lochan Bairagi Road,
Silchar— 788 005.

v Yoo
‘ C. - LRPaf) \f)-
. Member, Scrutimising Comml

&
Divisional Engineer P&A)
O/0 ﬂae General Manager BSNL

Fcas - Sichar
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NAMEOFTHEAPPLICANT B 7‘/%70/’\’3*'L

CASUAL'MAZDOOR

O/ANO. IFTHELABOURE_RHAS 17'570'1"’@/

'GONE TO COURT

FATHER’S NAME AND ADDRESS e fm Va3

~ DATE OF BIRTH'

AGE AS ON 01-08-1998

- DATE OF INITIAL ENGAGEMENT
MODE OF SELECTION (THROUGH

AN *-'Aavnmﬂe-—ﬁ

ANNEXURE “C” (&g@_—__l \

oA

D75t ¢ KW%
0= 83 978
o 23 756 0_5""%0«75'\4 do\?«g

ﬁwwf/c%»

EMPLOYMENT EXCHANGE OR
ANY OTHER METHOD)

NATURE OF DUTY PERFORMED

PRESENT STATUS-OF THE

MAZDOOR

,SPECIMEN smrwn FHE
- 'MAZDOOR" " %}i&ﬂo

ENGAGEMENT: PARTICULARS
FROM THE DATE OF INITIAL -
ENGAGEMENT (ds per attached

sheet) TILL 01-08-98

RECOMMENDATION OF THE-
COMMITTEE WHETHER CASUAL

LABOUR: SHOULD BE GRANTED
TEMPORARY-STATUS OR NOT
KEEPI'NG IN VIEW GUIDE LINE

RECOMMENDATION OF THE SSA

HEAD/UNIT

(Sankar Das) .
SDE (RRCYGH

A

ek MW%M'

#/«:z& WW

’r“ar04 “. 7%/3

/gw W Wow/

. Genera‘ Mnnﬂae' .

(Dfm

- .AO(Cash) " '
_ O/O'the GM BSNL/ Silchar

nh)— st \J‘ .

S H "1’.Id

0/0 the GM BSNL/ Silchar ;




G — Page- 1
, - ANNEXURE “C” (PAGE-2
: GAG TICULARS FROM T TE O L ENG
N{( v.£9F THE APPLICANT : SRI TAPASH PAUL
CASUAL MAZDOOR '
, - Mode of Payment "En o : :
, gaged | Billing/ 02 g
Year | Month ‘.1:;: :f l.e.iMastel: Roll/ ACG-17. Amount by Passing sv;':e‘;:A;?& '
\ ] Particulars ie. Vouchef Nos.. o whom Authority |’ P
7988 T APR | 1 JACGAT ~ JAIC-8 Vi-37 | 23.00] SDOT/SC | _SDOT/SC_]_AO(CySC |
1996 | AUG 1= _|ACG-17 _ JAJC- 8 Vr-28_ 50.00] SDOT/SC | . SDOTISC | _AO(C)SC
L 1996 | SEP 2 |ACG-17. _ |AC-9 Vr-28 100.00] SDOT/SC.| SDOT/SC_1_AO(C)'SC__
. 19861 SEP | 2= |ACG-17 _ |A/C-9 Vr-41. | _100.00] SDOT/SC | SDOT/SC_| AO(CYSC
‘ n'[1986 | SEP | 2  |ACG17__ |AJC-9, Vr64 100,00] SDOT/SC |__SDOT/SC_ | _AO(C)ISC
1996 | SEP 1 |ACG-17 AIC-9, Vr-64 50,00] SDOT/SC | SDOT/SC_| AO(C)/SC
1997 T MAR |10 JACGA7  JA/G-20.Vr50 | 500.00] SDOT/SC | _SDOTISC_]. AO(C)SC_
1997 | MAR | 10 |ACG-17 * ' |A/C-20,Vr-53 | _ 500.00] SDOT/SC | SDOT/SC | AO(C)/SC -
1997 | MAR 4 JACG-17 AIC- 20, Vr-58 | 200.00] SDOT/SC | SDOT/SC_ | AO(C)ISC _
T , :

5{\@%\1{\ a7

({Dipak Gupt;)\'\
A.Q. (Cash)
0/0 GM, BSNUSilchar

—
. 4R Pau
"DE (P A o
- OO0 GM, BNSL/Silchar

(Shankar Das)
SDE(RRC/GH) ..
(Circle Office Member)
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NAME OF THE APPLICANT ’

-l

4.;, AKUM, ‘\':.:*J» ,\- %

CASUAL MAZDOOR." . | . _ . -g.‘», AN

O N R VR-S BETE S 4§
O/A NO. IFTHELABOURBRHAS P LT neO L I e R,
GONE TO COURT - ,,;;.;_,“,,,_, S SRR~

5.
h’/ i

- ;> - Y‘.' e ~ . . & i 3 ™7/ 7, :
FATHER’ SNAMEANDADDRESS KR QA K ONE

R -\l A/Po %%:zf/uum

. . . L
. . . .

4. DATE OF BIRTH o 2,0 O Y= /C?é/ :
5. AGE AS ON 01.08-1998 o 3/ R R M%—OZW

. . I .
6. DATE OF INITIAL ENGAGEMENT  : : S
MODE OF SELECTION (THROUGH [BLVER: \CKM,. e e
EMPLOYMENT EXCHANGE OR o ST DRI
. ANY OTHER METHOD) L ' . R S

7. NATURE OF DUTY PERFORMED  : ' /»Aoz fex o e
E . P . . .’ ) _15 '.f»-",'.", .,-"‘

3 PRESENT STATUSOETHE - ~ ;¥ j_‘/y@z oon /&'\7%»@

1 9. SPECIMEN SIGNATURE OF "‘HE G 50'495/7 MM’W‘_ ' R
' MAZDOOR _ - |

= i o
T . . .

I 10. 'ENGAGEMENT PARTICULARS : * " &

! . FROMTHEDATEOFINITIAL . °
ENGAGEMENT (as per aitached-  *
sheet) TILL 01-08- 93 oo

Il RECOMMENDATION OF THE'. T e

COMMITTEE WHETHER CASUAL L

LABOUR SHOULD BE GRANTED =

. ~ TEMPORARY STATUS OR NOT.

i - KEEPING IN VIEW GUIDE LINE

1 12. RECOMMENDATION OF THE SSA - .1

i HEAD/UNIT | . ., .

; ) . A ~ L :’ ‘ . ,- . L,Gh,,r“

" 3' ’ b ) . o “ : "."‘ ‘*" ”' .‘ W ’ha!““) B¥S l?(}x

h g ' e O‘ //\/\ o R

i\ : M\&g S Dé: Gupta) - &

\ ‘ nk - S AO(Cash) ‘ S DE(P
) ?Sif r{:a_frxzag Y OfCthe GVBSNL/E s O thd M RSN e
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R B n L
‘ * ANNEXURE“Cr@AGED * - A
Mmmmmme rmwm GAG:
mormwpucm SRI PARESH‘AKURA S Y
QSUALMAZDOOR ‘ o

: # |+ ;) Mode ofPay ment i »\' Engaged |+ Bmmg/.,? 5!
Month 1" N of | 16 Master Roll/ ACG17, [+ at| byl mpassn A
Days:" Particularsie.VoucherNos. L Yol i
¥, Jas whom Authority'
- b PARTICULARSTVOUCHER NOS i Lo R
JUN 1 |ACG-17 AIC 5 Vr—34 £0.00] SDE/PTKN SDEIPTKN AO(CYSC 7}
JUN 1t |ACG-17 AJC-5,Vr-34 "|.~. 53.00{ SDE/PTKN| SOE/PTKN:| .AOQ{CY/SC @}
JUN 3! JACG-17 AIC-5, Vr -52 - 150.00| SDE/PTKN| SDE/PTYKN | AQ(CYSC: | ™,
JUN 3t JACG-17 AIC-5 VI -52 1£.00] SDE/PTKN| SDEPTKN AO(CYSC |- -
DEC 10 JACG-17 - [AJC-18,Vr-3 5C0.00] SDE/PTKN | - SDE/PTKN AO(CYSC*
DEC 8 ACG-17 AC-18,Vr-6 40.:.00] SDE/PTKN | SDE/PTKN AO(C)/SC
2 R LS ST e R L T %
JAN 2 JACG-{7 AIC-18 VI 6 | - 16(.00] SDE/PTKN| SDE/PTKN AO(C)/SC! ’
JAN ~. 10 * JACG-17 AJC-18, Ve -7 |- 505.00{ SODE/PTKN| SDE/PTKN AQ(CYSC -
JAN 10 © JACG-17 A/C-18, Vr -8 * 5C0.00{ SDE/PTKN! SDEPTKN AQ(C)SC |« Ayt -
JAN ° 8 . [ACG-17 A/C-18, Vr -24 403.00| SDE/PTKN| SDE/PTKN | * AO(CYSC . e
‘;3,‘~;;?‘-- 1897 FEB 2 ' IACG-17 A/C-18, Vr -24 16:3.00] SDE/PTKN | SDE/PTKN AQ(C)sC ; .
{f_‘.;‘“ ’ 1687 FEB 10 ACG-17 AJC-18, Vr -33 5C2.00]{ SDE/PTKN ] SDE/PTKN AO(CYSC
",;’: 1997 FEB 5 ACG-17 A/C-20, Vr -17 255.000 SDE/PTKN | SDE/PTKN AO(CYSC | -
B 1997 FEB 10 ACG-17 A/C-20, Vr -10 50.1.00] SDE/PTKN | SDE/PTKN AO(CYSC | -
1897 MAR 5 ACG-17 A/C-20, Vr -17 253.00{ SDE/PTKN| SGE/PTKN AO(CY/SC
1997 MAR 10 ACG-17 A/C-20, Vr -33 5C3.00] SDE/PTEN} SDE/PTKN AD(CYISC
1997 MAR 7 ACG-17 AIC-20, Vit -52 327.00] SDE/PTKN] SDE/PTKN AOQ(CY/SC
1867 JUN 2 ' JACG-17 A/C-5 Vr- 6 10).00] SDE/PTKN | SDE/PTKN AQ(CYSC
1997 | JUN 2 _[ACGT7 AIC-S Vr- 14 10..00] SDE/PTKN| SDEPTKN | AO(C)SC
1997 JUN 2 ACG-17 AIC-5 VI-20 |- 107.00| SDE/PTKN| SDE/PTKN | AQ(C)/SC 1
1997 JUN 2 ACG-17 A/C-5, Vr- 25 105.0G! SDE/PTKN | SDE/PTKN AQ(CY/SC : i
1887 | JUN | 2 |ACG-7 [AIC5, - 25 16 ).00] SDE/PTKN| SDE/PTKN | AO(C)/SC . : |
1997 |~ JUN 2 |ACGi7 AIC-5 Vr- 31 1(:3.00{ SDE/PTKN| SDE/PTKN | AO(C)SC
1897 JUL 1 ACG-17 AIC-5, Vr- 41 £3.00] SDE/PTKN| SDE/PTKN AO(CYSC
1997 | AUG 7 |ACG-17 ACT V-4 352,001 SDE/PTKN| SDE/RTKN | AO(CYSC :
1997 | AUG 4 IACG-17°__ |AIC-7,Vr-14 20,00} SDE/PTKN| SDE/PTKN | AO(C)SC '
1887 AUG 5 ACG-17 AIC-7,Vr-17 253.00] SOE/PTKN | SDE/PTKN AQ(C)ISC S,
| 108, -, s : R
1698 APR 1 ACG-17 AIC-1,Vr-5 £5.001 SDE/FTKN| SDE/PTKN AQ(CYSC I,
1998 | APR i . JACG17 AJC-1,Vr-34 | 53.00{ SDE/PTKN| SDE/PTKN | AO(C)SC
1998 | APR 1 JACG17 AJC1, Vr- 41 5,00] SDE/PTKN| SDE/PTKN | AO(C)SC
1998 | APR 1 |ACG-17 AIC1, Vi-52 %,00] SDE/PTKN| SDE/PTKN | AO(C)YSC
1998 | APR 1 |ACG-17 AIC1, Vr-62 £5.00] SDE/PTKN | SDE/PTKN | AO(CYSC
1998 | APR 1__|ACGA7 AIC-1, Vr- 69 £71.00] SDE/PTKN] SDE/PTKN | AO(CYSC
1998 | MAY 2 IACG-17 AC2,Vr-56 | 13,00 SDE/PTKN| SDE/PTKMN | AO(CYSC e
1998 MAY 1 ACG-17 AIC-2, Vr 80 £3.00{ SDE/PTKN| SDE/PTKN | AO(C)YSC L
1988 MAY 1 " JACG-17 A/C-2, Vr-76 £0.00{ SDE/PTKN{ SDEPTKN AQO(C)/SC ,
10 R :

,'/

SDE(RRCIGH) - . - AO (Cash)
(Circle Office Member) = ' OIO GM BSNL/°: char
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FATHZER’S NAME‘ASND ADDRESS‘ ;

AGE AS ON 01 08 1998
i
DATE OF I‘\'ITIAL ENGAGEMENT
MODE OF SELECTION: (THROUGH
EMPLOYMENT EXCHANGE OR¥ "
ANY OTHER METHOD)

\-\v

NATURE OF DUTY PERFORMED

N

J
v ’:'.'

L A

PRESENT STATUS OF THE
MAZDOOR - -

e
¢

SPECIMEN SIGNATiJR}: OF THE-"
MAZDOOR .5 - . ,:v- o

W

"‘. N
.

EN GAGEMENT PARTICULARS
FROM THE DATE QF INITIAL~ '~L'-
ENGAGEMENT (as per attached o

sheet) TILL 01-08-98 .

.

1

l‘f \ "'<
s e,

RECOMMENDATION OF«THE R
COMMITTEE WHETHER CASUAL™ -,.
LABOUR SHOULD BE:GRANTED ;.

TEMPORARY STATUS OR NOT."

(Sankar Das) &}«
SDE (RR\,VGA !
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| ANNEXURE “ ™ (PAGE-2) '
ENGAGEMENT PARTICULARS FROM Tﬂl&“ E OF INITIAL ENGAGEMENT

.

“ox THE APPLICANT : SRI UTTAM DAS BAISHNAB
: ".AL MAZDOOR

o

. Mode of Payment s | Rilkne?
Month No.of | fe Master Roll/ ACG:17. Am.-unt Eniaged " :'»u'.'.'g/ - {Name of A.Q
Days [Particulars i.e. Voucher Nos| 1 v CBSWE I Who has pald
A whom | Authority. | .ol
PARTICULARS | VOUCHER NOS. : R ) B
JUN 2 - |ACG-17 A/C-15,Vr-3 | 5. 10.00] SDE/PTKN| SDE/PTKN | . AG(C)/SC
SEP 1 . |ACG-17 -|AJC-8, Vr -205 50.00] SDE/PTKN| SDE/PTKN | AQ(CYSC |
SEP 1 ACG-17 " |A/C-8, Vr-207 50.00; SDE/PTKN| SDE/PTKN - | - AQ(CYSC
SEP 1 |ACG-17 A/C-B, Vr-220 © :0.00; SDE/PTKN ] SDE/PTKN AO(C)/SC -
SEP 1 ACG-17 A/C-8, Vr -229 50.00] SDE/PTKN | SDE/PTKN AQ(CYSC
SEP 1 ACG-17 A/C-8, Vr-70 __50.00{ SDE/PTKN| SDE/PTKN I AQ(CYSC A
SEP 2 ACG-17 A/C-8, Vr-80 160.00] SDE/PTKN| SDEPTKN | AQ(CYSC. .
SEP -1 ACG-17 AIC-8, V-6 ___B0.CO| SDE/PTKN| SDE/PTKN | AQ(C)SC.
SEP 1 ACG-17 AIC-8, V6 - 30.00] SDE/PTKN{ SDE/PTKN AO(C)SC ‘
SEP 1 ACG-17 AJC-8, \/r-42 50.00] SDE/PTKN| SDE/PTKN AD(CYSC 4
SEP 6 ACG-17  |A/IC-8, Vr-23 300.00] SDE/PTKN| SDE/PTKN AO(CY/SC - 5
SEP 1 . {ACG-17 A/C-- Vr-160 | 50.00] SDE/PTKN| SDE/PTKN AQ(C)/SC . i
SEP 1 |ACG-17 AIC- -, \Ir-165 $50.00} SDE/PTKN | SDE/PTKN AQ(CYSC ) E
-SEP 1 ACG-17 AIC- - Vr-167 £0.00| SDE/PTKN | SDE/PTKN AO(CYSC i
SEP 1 ACG-17 A/C- -, Vr-182 £0.00{ SBE/PTKN | SDE/PTKN AO(C)/SC ‘
SEP 1 ACG-17 AIC-8, Vr-85 £0.00] SDE/PTKN| SDE/PTKN AO(C)/'SC f
g 1995 SEP 1  JACG-17 AIC-8, Vr-94 £0.00{ SDE/PTKN} SDE/PTKN | AO(C)SC - .
§ 1895 SEP 1 ACG-17 A/C-8,Vr-89 £0.00| SDE/PTKN| SDE/PTKN |° AQ(C)SC . t
j' 1895 SEP 1 ACG-17 AIC-8, Vr-71 £0.00| SDE/PTKN| SDE/PTKN | AOCYSC i
; 1995 SEP 6 ACG-17 AIC-8, Vr-64 300.00| SDE/PTKN| SDE/PTKN AQ(CYSC ;
1995 OCT 1 ACG-17 AIC- - Vr-234 #0.00| SDE/PTKN{ SDE/PTKN AO(C)SC i
1995 OCT 1 ACG-17 AJC-- Vr-238 10.00] SDE/RTKN| SDE/PTKN AO(CYSC ,‘
1985 OCT 1 ACG-17 AIC- - \Ir -249 $0.00] SDE/PTKN | . SDE/PTKN | AQ(CYSC .
1995 OCT 1 ACG-17 AIC- - Vr-26 £0.00; SDE/PTKN{ SDE/FTKN AQ(C)SC ;
1995 oCT 1 ACG-17 AIC- -, Vr-26 £0.00| SDE/PTKN| SDE/PTKN AO(C)SC !
1995 QCT 1 ACG-17 AIC- - \Ir-27 £2.00} SDE/PTKN| SDE/PTKN AQ(CYSC }
1995 DEC 2 ACG-17 A/C-17, Vr -21 10).00] SDE/PTKN| SDE/PTKN AQ(C)/SC i
40 . :
1596 FEB 6 ACG-17 AIC-19, Vr -25 3CO.00] SDE/PTKN| SDE/PTKN AOQ(CYSC !
1896 FEB 6 ACG-17 A/IC-19, Vr-54 300.00) SDE/RPTKN| SDE/PTKN AOQ(CYSC ;
1996 MAR 4 ACG-17 AIC-23, Vr-35 2(:).00] SDE/PTKN| SDE/PTKN AO{C)/SC ;
1996 MAR 1 ACG-17 AIC-22,Vr-32 £1.00] SDE/PTKN | SDE/PTKN AO(CYSC i
1996 MAR 1 ACG-17 AIC-22 V132 £3.00] SDE/PTKN| SDE/PTKN AO(C)/SC x l
1996 MAR © 1 ACG-17 AIC-22 Vi-35 17.00] SDE/PTKN| SDE/PTKN AQ(C)SC
1996 MAR 1 ACG-17 AIC-22, V=35 £..00] SDE/PTKN| SDE/PTKN AQ(CYSC
1996 MAY 3 ACG-17 AIC-4 Vr-12 1£3.00] SDE/PTKN | SDE/PTKN AQ(C)/SC
1896 MAY 2 ACG-17 A/IC-4 Vr-12 105.00{ SDE/PTKN | SDE/PTKN | AOQ(C)/SC
1996 MAY 1 ACG-17 AC4 Vr-30 %72.00] SDE/PTKN| SDE/RPTKN AO(C)/SC
1996 MAY 2 ACG-17 A/C-4, Vr-30 1C9.60] SDE/PTKN| SDE/PTKN AO(CYSC
1996 MAY 2 ACG-17 A/C-4, Vr-52 1€7.00] SDE/PTKN| SDE/PTKN AQ(C)/SC
1996 MAY 1 ACG-17 A/C-4, \/r-58 £2.00] SDE/PTKN| SDE/PTKN AQ(C)YSC
1996 MAY 2 ACG-17 A/C-4, Vr-58 1C).00] SDE/PTKN | SDE/PTKN AO(C)/SC
1696 JUN 1 ACG-17 AIC-5, Vr-34 £).00] SDE/PTKN | SDE/PTKN AO(CYSC
1696 JUN 2 ACG-17 AIC-5, Vr-34 1¢0.00] SDE/PTKN| SDE/RPTKN AQ(C)/SC
1996 JUN 2 ACG-17 AIC-8, VIr -52 ~ 1(.00] SDE/PTKN | SDE/PTKN AO(C)/SC ;
1996 JUN 1 ACG-17 AIC-5, Vr-52 %.00] SDE/PTKN ] SDE/PTKN AO{CYSC : i
1996 JUN 2 ACG-17 = JAIC-5, Vr-57 10).00| SDE/PTKN| SDE/PTKN AQ(CYSC
1996 DEC 1 ACG-17 JA/IC-15, Vr-24 | £3.00| SDE/PTKN| SDE/PTKN AO(CYSC
1986 DEC 1 ACG-17 |A/C-15, Vir -24 £).00] SDE/PTKN{ SDE/PTKN AQ(CYSC
1996 DEC 1 ACG-17 |A/C-15,Vr-38 |  £0.00] SDE/PTKN{ SDE/PTKN AQ(CYSC - b
1996 DEC 1 ACG-17 {AJC-15, Vr -38 £2.00] SDE/PTKN] SDE/FTKN | AQ(CYSC i
1936 DEC 2 ACG-17 AIC-15, Vr-38 102.00] SDE/PTKN! SDE/PTKN AQ(CYSC ]
1986 DEC 10 ACG-17 AIC-18, VIr -3 5C.1.00] SDE/PTKN| SDE/PTKN AQ(CY/SC z
1886 DEC 8 JACG-17 A/C-18, VI -6 ~ 401.00| SDE/FTKN] SDE/PTKN AO(CYSC {
85 RN | (\ %
T : ,. B N "' 5
lS'v'ankar Das) ‘e ©° (Dipd GLQ! : R { A ~NAT (),Jell
uDE( /CH) A.0. (Cash) DE. \P& A) ¢ ' i
At \ < ‘sJ I el «. I n\ucl, '\Jio Cfv‘i D:A‘JLJ\A \Lat :“: Cl‘fl LJ \.J\—I\D’ ( l«‘;\-; \ !
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v ANNEX'IRE s (PA(‘E—Z)
- ENGAGEMENT PARTICULARS FROM THE D4 “E OF INITIAL ENGAGEMENT

.

- .

.

Mode of Payment -

N | Engaged Billing/
Month | NO-of | Le. Master Roll/ ACG-17. gaged | Billing/

Am:unt by " Passing {Name of A.O.

Days |Particulars i.e. Voucher Nos. o whom | Authority Who has p?id |
PARTICULARS | VOUCRER NOS. . _
. Col PN N - ¥ ‘ ~;. ‘ - .‘ B e o .
JAN 2 |ACG-17 A/C-18, Vi -6 1( 3.00] SDE/PTKN{ "SDE/PTKN AO(C)/SC -
JAN 10 |ACG-17 A/C-18, Vr -7 57.).00] SDE/PTKN| :SDE/PTKN ; AO(C)/SC
JAN 10 JACG-17 A/C-18,Vr-9 501.00| SCE/PTKN| SDE/FTKN AQ(CYSC
JAN 8 ACG-17 AIC-18, Vr -24 40 7.00| SDE/PTKN| SDE/PTKN AO(C)/SC
FEB 2 ACG-17 A/C-18, Vr-24 10:3.00{ SDE/PTKN| SDE/PTKN | AQ(C)SC
FEB 10 |ACG-17 A/C-18, Vr-33 50:.00{ SDE/PTKN| SDE/PTKN AQ(C)SC
10 [ACG-17 A/C-20, Vr-10 5C.1.00] SDE/PTKN | ' SDE/PTKN AQ(CYSC
MAR 10 ACG-17 AIC-20, Vr-17 _5C .00} SDE/PTKN| SDE/RPTKN AQ(C)/SC
MAR 10 ACG-17 A/C-20, Vr-33 5C3.00] SDE/FPTKN ! SDE/MPTKN AQ(CYSC
MAR 7 ACG-17 AIC-20, Vr-52 37).00| SDE/PTKN| SDE/PTKN AO(Cysc
2 ACG-17 AJC-5,Vr-6 1000 SDE/PTKN| SDE/PTKN AQ(C)SC .
2 ACG-17 A/C-5, Vr- 14 107,.00] SDE/PTKN| SDE/PTKN AQ(C)Y/SC
2 ACG-17 AIC-5 Vr- 20 10 ;.00 SDE/PTKN| SDE/RPTKN AQ(CYSC
2 ACG-17 AIC-5, Vr- 25 1G3.00] SDE/PTKN|{ SDE/PTKN AQ(C)/SC
2 ACG-17 AC-5, Vr- 31 10;.00] SDE/PTKN| SDE/PTKN AO(C)/SC
2 ACG-17 AC-5, Vr- 31 10:.00! SDE/PTKN{ SDE/PTKN AO(CYsSC
2 ACG-17 AC-5, Vr- 34 _1C".00] SDE/PTKN| SDE/PPTKN AG(CYSC
1 ACG-17 A/C-5, Vr- 41 _5.00] SDE/PTAN| SDE/PTKN- | AOQ{C)SC
) 2 ACG-17 A/C-6, Vr-3 107.00] SDE/PTKN| SDE/PTKN AQ(CYSC
1997 AUG 7 ACG-17  |AIC-7,Vr-4 35:.00] SDE/PTKN| SDE/PTKN AQ(C)SC
1887 AlUG 4 ACG-17 AJC-7 Vr- 14 202.00] SDE/PTKN | SDE/PTKN AO(CYSC
1987 AUG 5 ACG-17 AIC-T, V- 17 250.00} SDE/PTKN| SDEPTKN AO(C)SC
112 - -
1998 APR 1 ACG-17 A/C-1, V- 35 5 00] SDE/PTKN| SDE/PTKN AQ(C)SC
1998 APR 1 ACG-17 AIC-1, Vr- 41 S..00] SDE/PTKN| SDE/PTKN AQ(CYS8C
1598 APR 1 ACG-17 AIC-1, Vr- 52 5. .00| SDE/PTKN | SDE/PTKN | AO(C)SC
1998 APR 1 ACG-17 . IAIC-1,Vr-82 5700 SDE/PTKN| SDE/PTKN AQ(C)ISC
1998 APR 1 ACG-17 AIC-1, V- 73 50.00] SDE/PTKN| SDE/PTKN | ,AO(%C )
5 .7 <

qos %/ oo N
(ShankarDas) ' : (Dipdk Gupta) T (A Fau

“Fau

Tt
SDE(R RC”“-) A.O. {Cash) DE.PLA ) \‘_ \
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g ANNExURE “C” (Page — 1] *

DATEOFBRTH = - - .

“5. AGEASONOI-08-1998 ' :

6 DATEOF INITIALENGAGEMENT -
MODE OF SELECTION (THROUGH

EMPLOYMENT EXCHANGE OR
| ANY OTHER METHOD)

~

NATURE OF DUTY PERFORMED :

PRESENT STATUSOF THE =~ -:
MAZDOOR

oo -

}04

SPECIMEN SIGNATURE OF THE = :
MAZDOOR. - '

-

10. ENGAGEMENT PARTICULARS : - :
FROM THE DATE OF INITIAL
ENGAGEMENT (as per attached -
sheet) TILL 01-08 98

er .

1. RECOMMENDATION OF THE- |
COMMITTEE WHETHER CASUAL
LABOUR SHOULD BE GRANTED
TEMPORARY STATUS OR NOT. .
KEEPING IN VIEW GUIDE LINE .

LA

. (Sankar Das)
SDE (RRCY/GH

| S‘}chark

O/O the GM BSN
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FEB

" 7.’*.

AIC18,Vr-8* |

OP/KRM

SDOP/KRMT:

70502 71998
. +~["1998

MAR

«JACG-17 %47

AIC-1:Vr-56

SDOP/KRM

“SDOP/KRM

[ 1998

MAR

HACG-17 il

A/C-20 Vr-1 .

SDOP/KRM

"SDOP/KRM".

MAR

ACG-17

A/C-20 Vr-48

SDOP/KRM

‘SDOP/KRM".

AQ(C)/SC . |ii

MAR

ACG-17.

A/C-20 Vr-48 -|.

SDOP/KRM

‘SDOP/KRM®

Ly

MAR

ACG-17 ...

AIC-20 Vr-54+

SDOP/KRM

SDOP/KRM

AG(CYSC ™.
AO(CYSC -]+

APR

L

3
[

ACG-17 .

AC2 Vr6 <]

SDOP/KRM

' SDOP/KRM

AQ(CYSC -

APR

ACG-17

AIC-2 Vr-10°

50.00

SDOP/KRM|

SDOP/KRM

AO(C)ISC 7| -

APR

ACG-17

A/C-2, Vi-10

£3.00

SDOF/KRM

SDOP/KRM

AO(CYSC -

APR

ACG-17

A/C-1, Vr-8

$9.00

SDOP/KRM

SDOP/KRM

AQ(C)/SC .

APR

ACG-17

A/C-1 Vr-8

%2.00

SDOR/KRM

SDOP/KRM

AQ(C)/SC -

APR

ACG-17

A/C-1 Vr-8

$9.00

SDOPKRM

SDOP/KRM

AOQ(CY/SC .

APR

ACG-17

AIC-1 V-8

£3.00

SDOP/KRM

- SDOP/KRM

AQ(C)¥SC

APR

ACG-17

A/C-1 VI-8

£3.00

SDOPRP/KRM

SDOP/KRM

AQ(CYSC .«

APR

ACG-17

A/C-1 Vr-8

$9.00

SDOP/KRM

SDOP/KRM

AQ(C)/EC

APR

ACG-17

A/C-1

V- 22 {31.0C

SDOP/KRM

SDOP/KRM

AOQ(CYSC

APR

ACG-17

AIC-1 Vr-22

$0.00

SDOP/KRM

SDOP/KRM

AO(C)/SC

APR

ACG-17

AIC-1 Vr-22

$2.00

SDOP/KRM

“SDOP/KRM

AQ(CYSC |-

APR

ACG-17

JAIC-1

Vr-32

£3.00

SDOP/KRM

SDOP/KRM

V- 34

AIC-1

SDOP/KRM

e

(Sh.a'nkar
SDE(RRC/GH) = . -
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ipak Gupta’
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i’LICANT o

..‘\ - Ty N’;’ *'5‘. o 5 .'w-"f.
3. FATHER’S NAME AND‘ADDBE;DSRS s
l 'tz\w "‘ : §,‘
0040

i
i
4,
5.
6. DATEOF INITIAL ENGAGEMENT iR
" MODE OF SELECTION (THROUGH;
EMPLOYMENT EXCHANGE OR::" i
. ANY OTHERMETHOD) -~ '’ _;.
dar o Ty
7 NATURE OF DUTY PERFORMED
8. PRESENT STATUS OF"IHE
MAZDOOR - .. - o
$  SPECIMEN SIGNATURE'OF THE"‘ S
" MAZDOOR-. "%, 1
.10 ENGAGEMENT'PARTICULARS‘
_ . FROM THE DATE OF INITIAL* §
- ENGAGEMENT: (as per attached
; .~ sheet) TILL 01:08:98,s: 1"
S RECOMMENDATION'OFTHE (¥
COMMITTEE WHETHER' CASUAL
LABOUR SHOULD BE GRANTED *
TEMPORARY.STATUS OR NOT
’ KEEPING IN vnzw GUIDE LINE
12.

(Sankar Das) .
SDE (RRCYGH
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ANNEXURE &

(PAGE-IY

Y

. s Y

ENGAGEMENT PARTICULARS FROM THE DA’

L OF INYTTAL ENGAGEMENT

°

5B OF THE APPLICANT : SRI ASHOK DAS . .
: SSHSUAL MAZDOOR I e f
k FY T e
[k .01 o . v
71 Mede of Payment . . Py L
2 . . - Engaged | = Billin . AT
:g Year. | Month No.of | Le. Master Roll/ ACG-17. Amosnt | %3;% ' Passifg Name Ofﬁ'g; S
o / Days |Particulars i.e. Voucher Nos. whom | Authority Who hQS 923.6, _
PARTICULARS | VOUCHER NOS. |- : L
1998 | FES 1 JACG-17 AICAB Vr-13 | £ 3.00] SDORIKRM| SDOPIKRM | AO[CYSG
s 1986 | FEB i |ACG7 AJC-18, Vr-25 . ,.00|SDOP/KRM| SDOP/KRM | A0(C)ISC
! 1596 | FER 1 |ACCG-17 AIC-18, Vr-25 1.00] SDGP/KRM| SDOP/KRM | AO(C)/SC
3‘; 1998 | FEB 10 |ACG-17 AJC-18 \/r-46 . .00/ SDOPIKRM| SDOP/KRM | AO(C)SC
{71938 | WNAR i |ACG-17 AJC-18,Vr-20 ’ 1.00{SDOP/KRM| SDOR/KRM | AO{C)SC
% 1998 | MAR 1 JACG-i7 AIC-21, Vr-11 ¢ 1.60;SDOP/KRM| SDOPKRM | AO(CYSC
g 1698 | MAR 1 |ACG-17 AIC-2G, Vr-19 £ ).00|SDOP/KRM| SDOP/KRM | AO(C)SC
{ 1998 | JUN 8 |ACGIT AC-5_Vr-29 4( ).00{SDCP/KRM| SDOP/KRM | AO(C)ISC
! 24 .

e I ol
(Shankzar Das}

SMEERGINH)

(Circle Office Member)

.
X
{Dipak Gupt.
2.0 {Cash’
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/j;f . ﬁ . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ANNEWURE 4
/& J GUWAHATI BENCH

Original Application No.45 of 2001

Date of decision: This the 15th day of February 2002

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

. . W .

oy ‘1. Md. Riazuddin,

o Casual Worker,
Working under SDOT, Karimgange,
District- Cachar.

2. Al India Telecom Employees Union,
.‘LS &:Gr-D, represented by Shri J.N. Mishra,
Circle Secretary. ... Applicants

By Advocates Mr B.K. Sharma, Mr S. Sarma and U Goswami.
- versus - .

1. he Union of India, represented by the
Secretary to the Government of India,
Ministry of Com munication,

New Delhi,

2. The Chief General Manager, Telecom,
Assam Circle,
_Guwahat:i.

The General Manager, Teleco;n,

Silchar SSA, Silchar. Respondents

'{\\{ - cssesscsccece

ORDER(ORAL)

CHOWDHURY. J. (V.C)

This is one more case for conferment of temporary status.
By this application the applicants have prayed for a direction on the
respondents for conferment of temporary status. The applicants claim that
they had. rendered services, some from 1987 and‘ the others thereafter

and all of them have worked for a minimum of 240 days.

2. The respondents submitted their written statement. In the
written statement the respondents denied and disputed the claim of
the. applicants. The respondents stated ‘that the case of these applicants
\/~/\/ were considered by a three member com mittee. Th'e.y\ were also given

opportunity to present their respective cases. The com mittee on

v
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examination of all the recordg including the paid vouchers for the period
found thé}: three of the applicants were never engaged for departmental
work evé};l}‘;:‘for a single day. As regards the others, some of them worked
for a day in a year and some for more than 100 days in a year. None

of the applicants were engaged for 240 days in a year.

‘3. I have heard the learned counsel for the parties at length.
From the materials on record it appears that the case of these
applicants were considered and when the authority found that thg
applicants did not complete the minimu';m périod they were not granted

temporary status and this action of the respondents cannot, in the

circumstances be faulted. The 1earped counsel for the applicant stéted
that there OJ:; still a number of vacancies and against such existing
cancies these applicants, at least the persons who rendered service
‘ some length, their cases should be considered. The granﬁng of

tem orary‘ status depends on the number of days worked. When some

rms are ﬁxed those norms are required to be filled.

4, In view of the above I find no merit in this application
and accordingly the same is dismissed. There shall, however, be no

order as to costs.

sd/ VICE CHAIRMAN
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: Deptt. of Telecom

.

’3 No.ew—q/qa—sm-x1,(P'q'.5 o pated 12.2.99
o . / . : S ‘e
2 : o i office Memgqqnpum
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.

.
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Subjects Engagement;of Casual Lébéucersfban~regarding.

' - R L RERR
. . '

e 1. The undersigned is directed to refer to para 193 of P&T
Manual Vol X which permits engaging of Labour on daily
or monthly? wages elther direct or Lhrough roniractor.

The Deptt. of Telecom. has i¢ggssd”;.gw_wyggn_’gn
fetruitment/engaqement " of Casual Uabourers yide letter

No. 2&?-4/?3-STN~II da}ed 22.6.2¢.

2. After issue;of letter dated no. 5.8, a naec ven relt ° for

amending the para 13 of PAT Manual vol. X. coenvrdingly,
“the 1ssur was examined in’‘detail. Tt has bren decided to
‘delote para 193 of PAT Manual tob. X with immsdiate
‘of fact. ' Parag ‘150 to 177 of Flhi Volum2 111 art-l,
‘chapter 6, dealing wlth payment 50 caeual 1abourers
enqaqed"on|mUSter roll arn also di 1 rted.

3. Consequently the powers of all UUTioffiCﬁTS‘ vo enyage

’ ‘casual lahourers, gither or 'dajly or monthly wages,
direct or through contractors as wall as the adthority. of

3%' | the Accounts Officers for making paynents. to the labour-—

- | 'ers . engaged on daily or monthly waqes, either direct oOF

‘through -~ contractor are hereby witharawn wjih immediate

R Rttt

effect.
b, The instructions contained in this 0.M. will not, howevy
' ' er,  apply to hiring labourers fur works s of contingent

nature lasting not more than fifican days during exigen=-
cies -and natural celamities. Payhonts 0o Tabhourers tired
36 during Suc contirgencies chould he maue under Rule 231

of P&T FHB Vol.l. The maximum pe iod for which an indi-

vidual labourer -can be Hired dut ing a year: gshould ~not
ot e . . —/__;f—'——‘~"

‘ excaed sixty days. == -
' P . L -
. This issues with the concurrence i Internal Finance vide

their Diary No. 47/FA-1/98 datet | 1.1.98.
\ gt T
NN Y
¢ HeRDAS STNGIL)
ASSISTANT DIHECTUR'GEN:RAL(STN)
' Tele. 3716723
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O.A. No.291/2003

Sr.z. Tapas Kr. Paul & Others

sse APPliCantS.

Union of India & Others °

« +« s Respondents.

The Aadditional Reply(Re-joinder) of the aspplicants

. against the Witten-Statement of the Regpondents.

i, That with regard to the statement made in para No.2,
of the V?ritten~statanent the applicants begs to state that th
have impleagkd both the Union of India(Govt. of India) and
BSNL. as ‘necessary_and propér parties for their relief.They
have earlier come before your Hon'ble Tribunal with ‘a group .
of applicants which was disposed @a 31-8-99 by the same with

other Jiqg)st of original applications in a common judgment and

’ ordef.After corporatization of the Union of India, half porti

" of its administrative power is controlled under the name and

style of Bharat Sanchar Nigam Limited.Though BSNL. if opera-
tive from 2000 onwards, still thé Union of India(Govt. of In-
has been dealing with lots of problems of administration as
an appropriate authority in equal to the BSNL.Either it is
Géyt. of India or BSNL. but it is a fact that both adminis=
trati\}e authorities are liable to the applicants though the’
/
contd. .2. 4
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(2)
part of the Union of India is corporatized under new and
separate name and style as BSNL,. for smooth functions of
administration. The instant application of the applicanﬁs is
doncerned priorﬁthe operation of BSNL i.e. from 98-99. The
instant case is the sequence of the order dtd.31-8-99 when the
BSNL is not operative.The approachment of the applicantsbefore
.yOur Hon'ble Tribunal is justified as a new cause of action
of the same fact,-Besides the Supreme court has not interferred
 regarding maintainability of the case/application in the Tribuna
regarding the problems-of casual labourers.’Ihere is a statu-
tory rule/provision that in case of problems of casual/Mazdoors.

Tribunal has jurisdiction to entertain applications.

2. . That with regard to the writtén-statanent made in para
No.3, the applicants has denied the cohtention of the Respon-
dents.All the casual mazdoors ghe engaged only at the situation

-

of vacancies lying under the Respondent No.4.

3 That with regard to the statement in para No.4,the ‘
applicants begs to submit that they are engaged as DRM.workingn

under the administrative jurisdiction of GMTD/Silchar. in the

Department of Respondent No.l and 2 . It is a matter of

record not only for these instant applicants but in case of

" hosts of applicants coming to this Hon'ble Tribunal that all

the casual employees are allowed to work by the Respondent No.4

as per instruction of Respondent No.l,2 and 3.

The applicants further submits that the list of DRM. -
wor king under GMTD/Silchar is not imaginary and baseless but
matter of record as these lists are concerned lots of casual

Mazdoor including the present applicants.

i PR T mﬁow@x ' L contd. 3.
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4. That with regard to the WS in para No.5 the apprlicants

contended that their working days certificates are issued by the
Sub-Inspector who is impleaded as Réspondent No.5.as a fided
officer under the administrative control of Respondent No.l1,2,3
and 4 hef. has full -practical Knowledge and records of these app-
licants, \brking Day .Certificates in series of Annexure C are
officially signed with date by Respondent No.5 in case of
applicant No.l and 5, ahd signéd with offici_él seal in case of

the applicants No.2,3,4 and 5.

5. That with regard to the w/s made in paragraph=-6 the
applicants begs to point out the Annexure-E in page No.36 of the
Original Application No.291/03 of the applicants.The letter/
notice dtd. 9-2-2000 of the Govt. of India,Deptt. of Telecom
Service to the Respondent No.l, has directed to create posts
of regular Mazdoors and to grant of temporary status to 672

casual labourers.

The applicants further begs to point out the Annexure-A
list of Engagement Record prepared by the Respondents in their
O.A. N0.291/2003 in page No.1l4,15.Besides, it is also proved
by the Annexures-F-series in W/S submitted by the Respondents -

that the applicants are engaged from 1988 onwards.

In regard of the last part of the paragraph=6 the
applicants ~further begs to state that they have not come to your ;
Tribunal in their individual capacity or in the group by name
of self identify . A comnbn/colléctive order is passed on
31-8-99 for hosts of original application and it is not communi-
cated individually to the applicants.it is a matter of record
that they are called for scrutinizing committee and the appli-

cants appeared with their relevant documents on 16=7-2001.

: 4@% b(f,lpovu/o ‘ conﬁd..4.
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6. That with regard to the statements made in para-

graph No'.7 it is not a fact that the present five applicants
were involved in another O.A. No.45/01.In 0O.a. No.45/2001 only
two applicants by name were involved-1)Md. Riazuddin, casual
worker, working under SD OT. Karimganj District Cachar and 2)
All Ipdia Telecom Enployeesxvnibn 1s & Gr.=D, represented by
JeNe Mishra.c:ircle Secretary.These present applicants wer.e

not filed any original application in their individual capacity

or by their own name, Hence, they are not concerned with the

Q.A. N0045/20010

it is further stated that the present applicants were
called for scrutinizing committee on 16-7-2001 as per order and
direction of Hon'ble Tribunal in O.A. No.107/1998 dtd. 31-8-99
On the other hand the O.A. N0.45/2001 was disposed of on
15=-2-2002.Hence the matter to call on the applicants to éppear
on 16-7-2001 in connection of 0.A. N0.45/2001 is not arised.

Besides they are not individual applicants Of the C.A.No.45/01,

7. That with fegard to the statements made in paragraph-
No.8 the applicants begs to submit that the Respondents has notl"_
properly submitted thiy engagement records, working days certi=
ficates record of payments, !ije,,in their written-statements. ‘
Their entire service records :;e not properly furnished before
th::Ls Hon'ble Tribunal.The merits of the applicants qualifying
there for grant of temporary status are willfully suppressed by

the Respon'den ts authority.

8. ' ’I’h\at with regard to the statements made in paragraph=-9
it is stated that no order/letter is communicated ,to the appli-

cants after sitting of verification committee on 16-7-2001 by

(ﬁ;ﬁ,\% ur:?@’»&& ‘ contd. .5,



v/

L 837

(5)

order dtd. 31-8-99 till the £iling of this O.A. No.291/2003.

9. That with regard to the statement made in paragraph=-10

the contention of the Respendent spplicants are already stated
in foregoing paragraph i.e. in para=7 of this re=-joihder /

Additional reply.

0. . ‘Iilaf: with regard to the paragiaph-ll the agpplicants

has contended that they are not particularly involved in thé
statement :Eorw;'-arded by the Respondents. The verification com;nittee
formed after 31-8-99 found after exaninatimn of records that
three of the agpplicants were never engaged even for a.single day
some Of them worked for a day.This contention of‘ the Rgspondents |
can not disentitle/disquali_fy the present applicants in their

individual capacity.

It is,further stated that the applicants has first and form-
ost sought relief for re-engagement and continue in their
post of casual Mézdoor in the \OJ.A. no.291/03 in para~7 “"Relief

Sought".Your Lordships' are pleased to give direction to the

'Rpspondents to consider the case of the other applicants who were

worked as part time for 15 days in O.A. NO.145/2000.

(Copy of the order dtd. 26-3-2001 in O.A.

No0.145/2000 is enclosed herewith. (AIV';( -1)

-11. That with regard to the statement made in paragraph Nos.12

and 13 the applicants has already stated it) reply in foregoing
paragraphs i.e. in para Nos. 8,3,4.

gontd. 6.

vt
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12. That with regard to 14, it is explained in para=5
of this re-joinder peinting out the letter/ notice dtd.9~2-2000.

The applicants further begs to draw atten@iion of
your lordships that lots of posts for casual Mazdoor are
necessary as strength capacity.Lots of p;:osts are lying vacant
under the administrative authority of the Rgspondents. The, Reg-
pondents are still doing open secret transaction in case af;d crea-
ting posts, engagement/ absorptlon/re-engagement/ transfer etc.

for casual Mazdoors without ties and $aboos.

The iist of vacant posts is under the
Respondents enclosed herewith.(AN* -2

13, That with regard to para~15 the applicants vehemently
opposed the contention of the Respondents.The applicants has
prayed to your Lordship to call for the entire service record
paid=-vouchers in Original from the custody of the Respondents for
proper evaluation of the case of the applicants.It is an admitted
fact of the Rgospondents that the present applicants were enga-
ged in different times but they have denied the fact of their

240 days working each just to deprive them from entitlement.

It is an well-known fact that the S:”o,;\\:;;é Respondents suppress
some genulne facts for each and ever;‘“applicants who approach

to the court asking for their legal right with a view to dis-

qualify/disentitle applicants.

14, That with regard to 16,17 and 18 the contentions of the
Respondénts are denied.The reply is a@-ready given in foregoing
paragraphs.The rests are matter of record of the applicants

shown in the 0.A. No.291/2003.

V(fé‘ 'Z""""Q contd..7.
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It is further stated that the lineman staff are

'part and parcel of the admn.nistrative author.lty of the Respondents,
They are field officials delegated by the Respondents-=1,2,3,4
.working on their behalf concernlng with the casual workers ’Ihey .
have conducted the regular routine of daily rated MadeOrs =
. under thelr. supervision and have maintained the actual record

of the seryice period of th_e workers.

Hence from all facts and circumstan=
ces explained above your Lordships
would be pleased to dispose the 0.A.:
NO. 291/03 with a direction to the
Respondents to re-engage the applica-
n;s-in service in the existing Vaeancy
with other relief as prayed for and
pass such other necessary order ee

your Lordships' deem fit and proper.

Verification

I,shri Tepas Kr.Paul, son ofl Sri Sashanke'Mehaln Paul,
resident of ‘St_a_t.,ien Road, P.C. Durlavcherra, in the district
of Karimganj,Assan, working as ex-ceSual Mazdoor ,T.C. Kahilipara,
«u_nde\r the Establishment of Chief Supdt.(D.E)C.T.O.;Guwélati do
hereby verify that. the statemer;t‘s made in paragraphs from 1 to
14 of this -re-joinder are true to my knowl edge 'and beljef and \I‘
have verify the statements oh this 44{7\ day of. February ,2005

" at Guwahati.
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N4
Original Application No. 145 of 2000

Date of Orders This the 26th Day of March 2001

HON'BLE MR.JUST ICE UoNoCH(MJﬂURX VICK-CIMRHAN
HON'BLE HR.X.K.SnARMA  ALSINISTRARIVE HEMBER

1. Md.2iaur Rahman
- Son of Md.Xhamir All
Piayali Phukan Nagar. !
PeCeBamunimaidan o
0““)‘&‘1'210 N *

2. Sri Sagar Roy : :

Son of Sadhan Roy .
C"r‘o. Ccmpound .
Panbazar, Guwahati-]l

"AMvocate Mr.A.Ahmed

By

1. Union of India represented by the
Secretary to the Government oOf

India, Ministry of communication.
New Delhi.

2. The Chief General Hanager,
Agssam Telecom Circle,
S.R. Bora lane.

e Applicants.
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suvahati-~7,

3» The Telecom District Hanager,
S.Re pora Lane,Guwahati-7,

.‘\

4& ‘he Divisional Engineer,

 Formerly known as the Chief 8upcr1ntcndant.

" 1¥}Central Telegraph office,
/¢ /\ Pan Bazar, Guwahati-l.
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Reapondents.

Tids is 2 second round of litigation. Earlier

the applicants moved this Trihunal alongwith S(five)

others seeking for diroction,on.tho rcspoudints

e
P o D3 Gl

allow the applicanta in ti.e services of casual Masdoor

under the responlents by order dated 26.2.99 in OeAhe

NO.297 of 96. The Tribunal directed the applicants to

ﬁubmit a representation individually to the respondents

.

for redressal of their grievances, the representation
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should disposed of within a specified period. The v
rosporidant.a by two'separate oommunioationa datod. 6e 5 99.
expréssed their .lmb.uity r.o ro«-ongago tho nppuonm;. '
In view of the Policy"- and Guidealines o! the 'Depa:tment

the applicants aasa.ued t.he .impugnod order dated 6.5.99
and prays for direction for reconsideration of thier. case
for re-engagement. The respondents submitted their =
written statqnent 'anciﬁ denied and diap&g;;d the claim. i '@ .'
In the written statement the respondents stated that; B | |

the engagement of the applicants wesmade Aby the Divisional

L3 ]

in contravention of the ban.order. The appi.toant. were
' engaged from 2.12.96 to 16412496, They were paid #,416/-
each for their part time service for 15 dayse

We have m:'.'A.Almed learned counsel for the

applicanr and also tr.A.Deb Roy, 8r.CeG.5.C. at length.
We have also given our anxious consideration of the

matter but we do not find any uligllity of dppointment ' .

to interfere in the matter. However, it is made claa::

that in the event of any future vacancy“aﬁao i'nuonae of
these two applicants may be ooneidered £or au::h appointment;. ‘
alongwith otherfinconfomity with their educational qualdi-

AT . ficat.iona etc.

2 Application is disposed of. There ghall howwer. be
¢
'nq%der ag to costg. . ’
\" s{\b . ," . },’ , 91/ VICE CHAIRMAN ?
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UNDER ¥AIRUP SSA AS ON  31-08-Douy, o
51 Designation Scale nf pay |Sanctioned|Working [Vacancy « -
L2l PR R ————— ~-potzengthe jatrengthi
GROUP - A B = .
91:¢;§£:_Iiws-§99£e-__"19999:i2299---.-----1--_-0---~1 ..... e —————
emlolotods= o SR SR S S R S
GROUP = p | B
Ul. | Accounts Ufficor 1500-—1_2_99‘0 1 { -
92| Supdte Tole-Tfe, |7500-12000 4 3 f .
03.| Jr.Telecom Officer 65G0-~10500 22 2 2 .
-— Totulggk_“ﬁw__ﬁ‘ 27 S 2 .
GRUUP - C
01c| Chiof TuHe 6500-10500 1 1 -
02| Chiof 5,5, |6500-10500 1 !
034 Sxo Tal, 5000-g0 8 4 g
04| Sre 5.5 5000-80 8 3 5 -
05| TolMa(T) 5000=-800" 13 S 3 )
064] S5r. fbnkr) 4000-6U00 50 ¢ b
07| sr. TOA(TG) 4000-6000 52 - 37 15 -
08.| Telegrephist 3200-4900 = 4 K . o
09.| Telegreph Asstt, |3200-4900 7 19
JUs| Town :Ingpuctof(f)‘JZUO-dS?UU 2 - v -
11.| Technicion " [3200-4000 10 1 N -
12.| Sre Accountant _ |5000-8U0U 1 ! - .
13.| Telecam Mochanic |3200-4900 16 A6 - .
14+ | Tologroph Overgeex4000-6000 6 2 ly ‘ -
13+ | Jomadar(fleguler) |3200-4900 2 1 ! -
16. Telogropahmun(l/ﬂ) 3'150-f1590' a6 17 4?"" -
17.| Telogrophman(0/p)|305U-4590 11 16 55 .
10, Gateman = .,  |1050-4§30 4 2 2 v .
EE: Ocderly = ., 3050-4590 6 . 2. :
2U. .HccordlKncpcr _ 2G10-1540 2 - 2, ) -
2l | hahayhk T MUUU-60UG T 1 I -
22 Asott, Hanager  |3200-4900 1 L - y
?:3: NE«;;;_‘;” (?"lt;rk |3ANs0-a590 X i - .
Totnls- 299 183 (‘3 2:"“)’ 16
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'i‘.% sy PR £ 41117141 PN (14311173 41 DR
I aazgna’c‘mn  [~5caIe~6rpay | [SaTE fonaqt-wor g|t--vacarcy=—-"
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07 [prtteryman 1 Z550=3200 1
Ugs[LTSunALaouur ‘
.lﬂ Léwﬂ_r:ymnn | zgiqn?-{gﬁﬂ 24
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SUMMARY

] GROUP  |Scnctioned Working Vacancy ’

| 1strengths Strenqgth|
v T o » N _‘I 1 i ._ f. __: i
Jerowp - | 21} € Ay jzs |
Y M - - - . . . -
- " JGROUYP = C 299 | o133 | a6 |
lROUP - D | 35 | 43 | . o
ITOTAL3~ 362 | 233 | 129 |
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No. STA=23/M5/1 !
01, Submitted to tho Guncxnl Honagers BSNL.(Eétb. $8Co )y
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a BHAS LT 520 THAR TIGAN LIMITED BY HAND
coaonbe of India Intlexprises) T A
“ Office of tha 0 v'sxgﬁal tngineex, CT0, buuuhatlo ()
3 ‘L‘ATa-,(.;ionY-\-;ISE STAFF STATISTICS GF TELEGRAPH ACTIVITY AREA \\
UNDER KAMHUP 335A AS €1 M.12.900l; .
1 D091gnatlon Scale of pay 'Sanctioned Working Vacancy
O e e __{stzengthe (strengthe | ______
| GROUP-A {Govt. status) .
2! S Timo Scale 10000-1 5200 i 4 )
3 Totol:= ; Lo 1 -
GROUP-A (DSNLYStatus) .. IR
GROUP-B (BSNL  status)
o |_Accounts Officer | 7500-12008 i 4 .
o | SeDJES Cevas 1500-12000 3 | 2 1 .
.| Jrd Telocom Officesr 6500-10500 22 1 2 20 )
. Total:= 34 S 21
. GROUP-p ( -Govt. statug) 1 1 -
N ISR SO W S )
GROUP - c (Govis, Status) HESY Nil
GROUP-C (BSNL Tatus) |
o |Chisf T.M 8570-12245 i - 1
o |Chief S.'S. ~da~ i * { - _
olSre ToMe o 7100-10100 g | 23 S -
¢{Sr. 5.5, do- b8 2! s
STemar) ~do- |t 3 -
. |Sze TOA(T) 5700-9120 50 39 i
P TOA(TG) ~do- 52 34 2l
B TLlcgraphlft 4720-5370 - ; - =" —
o |T/Asott. ~da- i 1" - }
o {Town Ingpécfor(T)._m -do- 2 } - 2 5
i_Techniciaﬁwm‘ _ =do= 10 | { 9
i_Sr: Acctt. 71997LE}0@ 1 - | _
« |Tolocom Mechanic | 4720-6970 16 1l 2
o |Telograph Overscer | 5700-8108 6 _ 2 f -
|damadar(R) | 4720-5970 2 - L
o |Telegraphman(1/D) | 4950-6650 36 fL _m»"??;n” -
k'Tulcgraphqu(U/p).m— -to= T () S
e Gd:::?-{n._ | ] ki l{ 2 -
|oricn, S T T T N
o {Hiacord Lx:}:;m‘n: ) IAPEEAR RPN --lI Z -~ ______’?:“ .
erianager I IR SR “.!._._- i _ - .
._ .
o |Angii. |11nuﬂvr “ AT e by 4 1 L
‘étgé{p3011 Llﬁl\ - Ao l- ii?u__ %_____ 1 r _ -
|dotor pxivee | ATAICERNAL I S S RS S e
Totakit . [EC EE A A

Contd.

On Reverases




_9////, (/Jia‘/ //// —p -
51, Degignation SlelL of pay|Sanctioned Working qucunc‘g?
L I S streagth. fstreagth.] ___ .
| Group-p (Govt.‘ Status) HIL NIL
Group-D (BSNL Statue)
01. Regular Mazdooxr __ |4000-5800 8 8 | -
02. |Night Guaxd |~ -do- 2 | N
04. |Ayeh | ~do- 3 | i =
PSR T4 y ‘....;i,.s,y'.} R, 2 i . .-
05. Foresh S 1 -
Q6. |waterman .~ | -ga- 4 L R
07. |Batteryman _ =~do=~ 1 { = -
08. Icleaner ) ! _~do- 2 1 1
Q9. (T3S, M e - i 1 ' -
10. |Casual Labour - -~ o T .
11. |Centean Staff 4000 -~ 5800 6 & -
Total | 35 30 5 g
- ol e ol ——-sm—o-—m-.———n—-—-.-——- ﬂﬂﬂﬂﬂﬂﬂﬂﬂﬂﬂ -ﬂuﬂ“-b“.--“l“ﬁ"-ﬂ-‘-- W Gk 0 ML e e ma e S e
UMIAR Y
mmuv SANCT IONEL | WORKING VACANCY | REMARKS
.......... STRENGTH. | _STREWGIH |____ e
Group- A | 1 | 1 | - IBSNL Status = Nil
Group- B | 27 | A Y |Govi. Status = 1
Group~- C | 200 | g | 189 ]Govt Status= Nil
Group- D | 35 b 30 | § |Sovt. Status= Nil
Total | 363 I 180 ' 184 |
UNITWISE TOTAL NO. OF STAFF WUNKJMG UNUER D.E., CTO, GUWAHATI
1+ CTO Guwaohati 193 “.““‘”* i, {6) T/C G4 Rly Station = &
4 ol
2. T.0. Agsam Lg c:& ;. AT) T/C Borjhar (Dep),
Sachivalaya. (esmpibafiond) {Arrvi.) & Security ¢
3. T.0. Noonmati = 40 Check Point T
4+ T.0. Maligaon = g (8) GH High Court = 2
- .- {9) Customer Service Centres
7o T.0. Ulubari = 79 (Ambari & Panbazar) >
NoWSTA=23/M5/1 Dated at Guwohati, the QG_0f.0%
bubmitted to tho Generpl llangger, gsut, {Estb.Sec.), KTD,
Ulubari, Guwahati-701U0U07T.
ge.
03.

The 1/C, Divn., CTOU, Guwahati.
o/c. ﬁC
iy

Q.
| Pivisional Engincoyx,
~ E.To@-p Guwahati“J'

e/



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
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0OA NO.291/2003

SHRI TAPASH KUMAR PAUL & 4 ORS

.................... APPLICANTS
-VERSUS- *
UNION OF INDIA & ORS
.............. ..RESPONDENTS
IN THE MATTER OF

An affidavit filed by the respondents
regarding compliance of the order dated
31.08.1999 passed in OA No. 107/1998 as
directed by the Hon’ble Tribunal.

1) That the respondents beg to state that in compliance of the order dated 31.08.1999

in a series of OA, thousand of applicants’ engagement particulars had been verified

by 3 — members Verification Committee. As these five applicants did not submit

any representation as per direction of the Hon’ble Tribunal ., their cases were not

verified in 1% phase of scrutiny ( as stated in paragraph 6 of the WS filed in this |
OA) . But these five applicants along with others filed OA No. 45/2001 again. By

this time, verification process had been completed and Written Statement had been
filed in OA No. 45/2001 before the Hon’ble Tribunal along with the verification

report.

L
bt ki P et ey o

A copy of the WS filed in OA No. 45/2001
is annexed herewith and marked as
Annexure- Al




2) That the Hon’ble Tribunal was pleased to dismiss the OA No. 45/2001 finding no
merit of the application vide order dated 15.02.2002.

A copy of the order dated 15.02. 2002
passed in OA No. 45/2001 is annexed

herewith and marked as Annexure- A2

3) That the respondents beg to state that now from the above fact, it is clear that the
applicants in the instant case have misled the Hon’ble Tribunal stating that no
intimation has been given to them while their earlier OA No. 45/2001 had been

dismissed on the basis of findings of 3- members Verification Committee.

4)  That the respondents beg to state that as such, the Hon ble Tribunal may kindly be
pleased to dismiss the OA.

al) '
accictant Directo? Teolecom fLed o

Qle the Chief seneral hignoger
Assem Telecom Circler cuwahiari?
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“.. | o o

AFFIDAVIT

I, Shr SR Ksh LR oA 2 aged about...& 2 at

............................................................................ y

present working as. reeht oLave oy, WCD’\( &8‘)1)’ at .§)0. ST Hiegom e, Quoddy

who is taking steps in this case and duly authorized and competent to sign this affidavit do
hereby solemnly affirm and state that the statement in paragraphs 1,2,3 are matter of

fecmds, are true to my information derived there from and the paragraph 4 is iy humble

submission before this Hon’ble Tribunal. I have not suppressed any material fact.

And I sign this affidavit on this 16.th day of May, 2005 at Guwahati
Identified by me

%ﬁ:ﬁm | W%—%

DEPONENT

pecictant Director Telecom (Legal)
(/o the Chief several Manasgel
Assem Telecom Circler Guwahati-7

Solemnly affirm.and state by
the deponent, who is identified
by Miss Usha Das, Advocate,
on this 16th day of May,2005
at Guwahatt
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Md. Riazudilinf & 43 Othera-
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Aw‘q
a § Union of India & othera.

1 __l;_he m t Iy
written statomenta su’omit.tod vy
the reepondenta

4 l':'il"i S
! . . H- g"flf“v, .

The m'it*en abatamants of the anovo noted
. B ‘flc.'q!A;u( r‘-" .|':-§'.
respgndontﬂ BrTo as ;‘01'10\43,‘3_ . B P
‘km’ , :. "o_' ' : . ' ' o "“,\\; .’. R ="'. ;
1'.' txb.m. wibh ragard to para 1 the)roapondanta heg
) \ M”“‘ '-.A,'- Cad -_" o KO \,1

to ct./.te that the 0y w&a admitted on' W 02 ?001 and ueuall“

4 X “' .?,Ir.,.- N

"1
l 4t

notioe wan imsued 'bo the reepcndents to ahow oauae why tho.l,:w'c.'; :
P . ,‘l vl L
intmrim order aa yrayed for nhould not be a!'sm‘hedo ,Thn' T

‘-\lit),ﬂll

’ {‘ ‘..:
ﬂon "ble Privunzl vas pleasoed aloo to paau interm cv:'dqr

b

'1!..- "

the- applicant, fron their current’ employment and tmanow;g‘-f..-;

' tham ‘c.o eon’ uinue in nervioe till. the retuxnabla d»ten( 1-0. ) ‘

e A S
Qo . o That with ropard to para 2, the reapondenta.':ﬂﬁ

s 1o state ‘that all the applicanta waro not "o‘h' ohgasemont
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) “’“‘ 'Al(\
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dated U7.02.200 diraotins the reepondenta not to dmemaage,.‘.
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a0 on the éa‘br* 0f £17" "~ of the O or thﬁ date of l.wue oo
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oatlon Commitice for examination, scrutiny and Yarification

-2..

of the intovim orvdurs 15 foot all tho applicants have
baen aisenpagsed belore 01,0898 and none of them bas heen
ongaged fox even Q single dey during the oot more than
three yourse

IXn the face of the ahove faotual position 1t was
not practlosdlo to sllow the applicant to continne in servioco
ne the oonmtinuity hod boeon broken long 5nok and tho engageront

was not currenbe

Ba That wvith regard to para 3(1 ), the respondents
beg o oiate that on receipt of the interim order dated

U7 o U3, 2001 dhe rTespondent Deparisment rovivied the Yarifi=-

of trne ergagement particulars of the epplicant for deter-

mining thelr ¢ligibility for grand of Temporary Statuae

4o Thet with regard to para J (ii).'the vespondent o
beg to atato that the committoe oompriainb of (1) surd

I Paul, DG (2) Dipak Gupta, AO snd (3) shri Sankar Das,
anE from Circle Office, Guwahali, examinod the Departmantal
pecords porisining to the engagemcnt and payment to caeual
nazdoor s e applloants were aleo given the opportun;ty
o preomt thelr ceees vefore the committee on tha baois

of anthentioated recordss

5e ’Dlmi{ witn regurd to para 70111 ), the reapondento
beg to statc thel the committee examined sll the records
part lenlerly tbe pald vouchcm for the cntlire pc.riod and

found that at leawt 3 mppliconts viz. (a) Shrd Ananta Dae

e AR T TS
OIS L
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(b) shri ¥ailoul Haque and (¢ ) Shrd Anu) ¥r. Das were navey

engaged Yor any Dopavtmontal work for even a singlo daye
The olaim of these applicants are wholly falsg.

S0 far as the atler applicants are concerned

R PP,

it vas fournd that they were engeged on various occassions e

for vory emall duration varying from 1(one ) day a yoor to
nore then 1UU'days in a years. UNone of these 41 (forty one )
applicanta were engaged for 240 deys in any yeare

Amohé the applicantas the longest service in any
year vas rendered by Sard Anjan Tumar Tas. for 173 days in
1987 following by 17 days in 1982, 28 deys In 1992, 25 days
in 1994, 63 days In 97 gnd 31 daye in. 1998, " Other. epplicants
were engaged for oven loss duratione MNone of the applicants

.'Vﬁaﬂ sniaged for any work after Juna' 1998.

ALL the ag?licnnts are not entitlad for the bonefit
0L the Lemporery Statua Scuzme of the Dapariment as they had .
rieh put on 2490/205 days in ahy ocalendar yoér- _1t ié aléo
%o nention here that disoiplinary actions are being Initiated

ageinst the offlcers responsidle for guoh Irreguler engagement .

4 o That wifh regard te pera 4, the regpdndents beg

to shtate that the peld vouchers ure tﬁe moatvrelihblé aﬁd
anvhonticilod records of casual 1abburéreo All oasual 1abogr~
era engaged In the filed by any authority ad for any work and
vaid &n HIR or ACG~17 ox 4in eny form are finally allottcld .

voucher number snd recorded In the cash booke There cen be

no cagurl labcurer without weges and pald vouchorzs

’
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v“(-; . | | '-4 -
/f inpog mrnt partioulare of aach of the 44 applioonba
}  v' 0. mnrked out hy the Vbrifioation Conmitten are
/f ' furnichoed herewlth and marked as Annexu&oeln¥1'to'
Z‘ N=-44 reopeotively. |

It 1s_th@reibre.‘prayed that Your
Iordships would be pleaaéd Yo hear

“the parties;~peruae the recorda'and

-o.i‘tor heering the pertioe and peruaing .

e : 'the recorda. shal] further be pleased

to dioniga the appliontion with cost.
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'Tbiw(mﬂkﬁy“fmacww‘Qmaamq)wbeing'nuthorisad do hereby verify

and declare ﬁhat the atatemento mede in thin written statement

are trug to ny Infmexiiexy lnowledge, information and balieve

and I have nol suppressed any material €acte

Ad I edgn this v evification on this V5 tn

ary of O e, , 2001, at Guyehotl.
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NAME OF T1U3 APPLICANT
CASUAL MAZDOOR

O/A NO. IF THE LABOURER HAS
QONE TO COURT.

FATHER'S NAME AND ADDRESS

DATE OF BIRTH - ,
AGE.AS ON 01-08-1998

DATE OF INITIAL ENGAGEMENT
MODE OF SELECTION (THROUGH
EMPLOYMENT EXCHANGE OR .
ANY OTHER METHOD)

7. NATURE OF DUTY PERFORMED |

PRESENT STATUS OF THE
MAZDOOR

SPECIMEN SIGNATURE OF ‘THE
MAZDOOR

ENGAGEMENT PARTICULARS
FROM THE DATE OF INITIAL
ENGAGEMENT (as per attached
sheel) TILL 01-08-98

RECOMMENDATION OF THE:
COMMITTEE WHETHER CASUAL
LABOUR SHOULD BE GRANTED
TEMPORARY STATUS OR NOT
KEEPING IN VIEW GUIDE LINE

RECOMMENDATION OF 1112 SSA
. HEAD/UNIT

ool
~ Nj/oﬁ)ﬂ\

(Sankar Dnag)
SDIZ (RRCYGIH

g g

ANNEXURE “C" (Page — 1)
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7 - ANNEXURE “C'(PAGIK.Y)
‘ ENGAGEMENT LARTICULAMS YROM TIUE DAL E O INITIAL ENGACEMENL. .
h oo

SHUAL MAZDOOR

AR ORI APPLICANT 1 SRE TUAZUDDIN

)

Y
9

. 3
!
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)
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N

&’i:vx; th
iy

}\

f Maote of Pryment Ming/
. " .
o1 . Year | Month P:;:‘ o,f pl.c.lh‘l:u(‘cr‘ Ro\I/I/AC(,-I'L Amount L"?';“:"hy Passing ?\”;;Mhnrs,\)n?l
; Y articulars Le, Voucher Nos. o) Authority o0 liay pald
§ PARTICULARE | VOUCHER NOA., -
| S
. [ rees ] MAY 13 J[/\co.n [acioveti ] 402,00]900T/KAM]_SDOTIKRM | _A.O(CASH) |
/ ~ 16
. [1gee [ _ocT 20 Mt 715.00| GDOT/HLK | _SDOT/HLEK | A.O[CASH
1990 | MOV 14 MR 500.00! SDOTIHLK | _SOOT/HLK | A.O(CASH)
1590 | OEC 20 . MR 715.00] SDOT/HLK| SDOT/HLK | A.O{CASH)
. 64 E
1891 | JAN 20 MR 715.00] SOOTHLK |_SDOT/HLK | A.O(CASH)
1991 FEB 20 MR 1,001.00| 8OOTHLK | _80OT/HLK | AO(CASH
, 1091 | _MAR 31 MR 1,108.00} SOOT/HLK | SDOTHLK | A.O(CASH
1991 | OCT 10 » MR 560.00] SDOT/KRM{ SDOT/KRM | A.O(CASH)
97 )
- 1982 | pEC [ 1o lACG-17 [NC-38,Vr-20 .| 720.00]SDOT/KRM] SDOT/IKRM_[_A.0{CA8H)_]
0| i i , . .
LR 1 3T |ACa:T NTABV40 | 915,90| 3D01KRM]_BDQTIKAM_|_A.Q(CABH)
. 1003 | FED 22 |ACG-17 NCAGVI-5 880.00] SDOTIKAM | 8OOTIKRM_|_A.Q(CASH)
/ 1903 | JUN 15__|ACG-17 AC12,Vr-28 800.00] SDOT/KRM| SDOT/KRM | AQ(CASH)
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NAME OF THIEE APPLICANT

O/ANO. IFF THE LABOURER HAS
GONIE TO COURT

FATHER'S NAME AND ADDRESS

DATE OF BIRTH
AGE AS ON 0] -68-1998

DAILO) INITIAI FNG/\GJ MENT
MODE OF SELECTION (THROUGH
EMPLOYMENT EXCHANQE OR
ANY O mr R METHOD)

NATURE OF DUTY PERFORMED

PRESENT STATUS OF THE
MAZDOOR

SPECIMEN SIONATURE OF T111
MAZDOOR

ENGAGEMENT PARTICUL ARS -
“FROM THE DATE OF INITIAL
ENGAGEMENT (as per attached
sheet) TILL 01-08-98

RECOMMENDATION OF THj:
COMMITTEE WHETHER CASUAL
LABOUR SHOULD BE GRANTED
TEMPORARY STATUS OR NOT
KEEPING IN VIEW QUIDE LINE

/

RECOMMINDATION OF T3z SSA
HEADR/UNIT
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e ANNEXUBESGLILAGE: ]
RN A I!UGA.W.MLMLAl&lehAl(ul’lkohllnhnAle’mllehEN&AGLMEm
"&Awun T AP ILANI |sm PRASANTA NAMASIUDHA
&S "ASUAL MAZDOOR .
1 Maotle of Payment "
, No.of | 1.6, Master tlalll ACG- (1. Rogaged | - Dngl - ngeqr a0l
Year | Donth Days |Particutars Le. V N Amounl by Pasing  Y\who hias prld]
| S ir“cu ars le, m:chcr 0s. whom” Autharity A8 pRic
AT IEUCARE [ VOUTHERH i
(g2 [0EC ], 35 TRGG-1 T JNGC-26, V128 ] 1500.00] 300 T/KAM|_SDOTIKRM T AO(CYEC )
26 i o
Lo
[Tigea_|. JAN 1__JACG1T7 AC38 Ur20 | 440,00 SDOTIKIM| SDOT/KRM | _AQ(CYIC
. [T16e3.|_FEB ~5|AGG1T | NC-43, Vr. Ureig 370,00} SDOT/KRHM|_SOOT/IKRM AD(C)/8C
- {Tieg) | _MAR_| - 20 TANL17117520__|AJC- 40, VIT- - %00 00| SDOTIKRM| SDOT/KRM | _AO(C)3G
o [Tesil Jun 4 |ACG17____NC-11, V38 ] $00.00 3oor/mMI GDOTIKAM |_AO(C)SC
X 60 i
' ‘ 60| AN T 21 VRGBT |AC-40, Vr-28 i 12\5 5o[6UOTIKRM|_SDOT/KRM | AC(C isC_
o {TiseC | AUG 24 IACGHT [NCO Vr-i4_ | 1,080 oolsooleRMl BOOPIKR ou. E
: 64
1985 | MAR_| . 12 ~Traviaan JAIGAD, Vi- 20 | 800.00 SOOT/KRM| SODOTIKRM Aomsc
1885 _|__MAY 14__|ACG-17 NG.40. Vr-2) | _ 700,00/ SDOT/KRM SDOT/KRM | AO(C)/SC
1995 |~ JUL 15__|ACG:17 7719, Vi- 11| 673,00/ SDOT/KRM SDOT/KR AO(C)/SC
1985 | OCT 1 IACa:? NC- -, Vi- 100 %0.00| SDOT/KRM| 8DO1 IKRM_|__AO(C)/SC
42 - '
a "i_'ﬂgg_ \ e T |AGO.iT__|MWCAL V22 | 505.00 SGOTIRIM| SOOTKRM [ _AO(C 15C_
e e | O¢T |2 ACG-17 {ANiC-29, Vi- 0 750.00| SDOT/KRM| SOOT/KRM_[_AO(CY 1SC
. cT 15 . . .. .o . .
' . .
f 887 | SEF_|__ 1 |ACC:AT TAC-26. V3| 80 30[SDOT/KAM[_SDOT/KR (cysc \
[,-12?1__\. oCT —.\ i___|acCG-47 |ANic-25, 93| 50.00| SDOTIKRM) ouOYIK-‘———‘ ADICYSC '
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2 ANC-14, V50 100,00 SDOP/KRM|_SDOP/KRM_| _AQ(C)/3C .
i AIC-14, Vi-61 50,00| SDOP/IKRM|_SDOP/KRM_|_ AQ(C)SC -
_______ o ANC-1A V71 100,00] SDOP/KRM|_SDOPIKRM_|_AO(C)/SC \
‘ 16 ' ' i {
.' .\\ i
990 [ AR [T T IACGAT . TAC-16 Vi-6__ | 100.00) 30OP/KRM|_SDOP/KRM [ AO(C)/SC co\
To1896 1 UAN |2 |ACG-iT AIC-16,, Vi [ 100.00 SDOPIKRM|_SDOP/KRM_| _AO(C)ISC R
1990 [T IAN 2__|ACGT AIC-16 Vi-i2_| 100,00 SDOPIKRM|_SDOP/KRM_[__AO(C)SC Y
Tread | AN T T IACE-T AIG-16.Vi12 | 100.00| SOOPIKRM| 3DQPIKRM | _AO(C)SC__ Lo
901NN TR T TIACGA T AC-16 Vist9 | 100,00| SDORKRM|_SDOPIKRM | AO(C)/SC . \
1990 | AN T2 IACGAT |GG V23 | 100.00| SDOP/KRM|_SDOP/KRM | AQ(C)/SC Al
T 27TIACGAT TINCE V20| 160,00| SDOP/IKRM|_SDOP/KRM_|__AO(C)/SC oA
T2 IACGAT NC-16_,Vr-20 | 100.00|SDOP/KRM|_SDOP/KRM | _AOQ(C)iSC Wor
2 |ACG-17 NC-1G Vr-20 100.00| SDOP/KRM|_3DOP/KRM_|__AO(C)/SC v
2___|AGG-1T AC-16 Vr-42 SDOP/KRM|_SDOPIKRM _|_AOQ(C)ISC S
TA_|ACGHT NE1E Vi 0.00| 3DOF/KRM|_BDOPIKRM_|_ AO(C)ISC P
CIAcB T T IAGT 0 Vi 4 | T 100.00| SDOP/KRM|_SDOPIKRM _|__AO(C)/SC .
T2 TTIACAAT T |INEAR ,Vr-q 1 77100.00| SDOP/IKRM|_SDOPIIKRM_| _AOG(CYSC_ o
2 TIAeeaT T T TGS Vi 10,00| SDOP/KRM|_ SOOPIKRIA_|__AQ(C)ISC _ e
LA 7 |aea-n NC:10 Vi 07 "7 100.00| SHOPIKRM| SDOPIKIRM_| _AG(C)ISC__ :
Tigyn BRI Vi XOTE B LA V V[N v, 20 £0.00| S00PKRM| BDOPIKRM_| _ AO(C)/SC__ :
oo L ncait T el V2o T 50.00| SOOBKIRM| SOOPIKRM_ | T AG(C)IBC ’
T Y,V S SO T YO E N VS 1AV ] V207" | T T50.00| SDORKRM| SOOBIKIRM_| T AD(C)ISC_ j !
A TvageT | A LT T T A T et w20 ) 50,00 SDOPIKIRM]_SDOPIKRM | _AO(C)/SC :
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% (l.‘r\ AT '_, Q\)J\)
g ‘2 {4 i (‘ "" - /Lg .
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Mmlr of Payiment

' : o !
.M(mlh N.‘" Uf |.(‘ f\1n.1lN' N””I A('(‘ Al‘l(”ll\‘ l il{’"n"
§f Duys fenetlealars Le, Voucher Nos, w!u);m

FARTIGUTANG | VOUCTIEIT NS,

Miling/
Fosslng
Authorlty

Name of A.O,
Who his pakd

MAR i__|AcG:17 NCA V36 50.00| SDOP/KRM|_GDOP/KRM | __AO(CYSC
TWMAR 2 |ACB-{7 AIC-90 Vi-23 100.00| SDOP/KRM|_SDOPIKRM_|_AO(C)/SC
MAR |2 o {NG-20 V123 17 100,00| SOOPIKRM|_ SDOPIKRM | AO(CYSG
MAR |72 NC-26 Vigs ™ SDOP/KRM| SDOPIKRM |~ AO(C)SC
MAR | 2 0.00| SDOP/KRM| SOOP/KRM | AO(C)/SC
MAR 5 0,00/ SDOP/KRM|_SDOP/KRM [ AO(C)SC .
MATL 2 SDOPIKRM|_3D0 _AB(CYEC
MAR i 01 BDOPIKRM|” TADEyat T
MAR 1 gggmqw AO(C)EC ]
MAR 7 SDOP/KIIM SDOP/KRM AO(CYSE
MAR T2 SOOP/KRM|_SDOPIKRM | _AO(C)ISC
APR i 00| SDOPIKRM|_SDOP/IKRM _|_A0(C)ISC
APR T SOOP/KIM| BDOPIKRM | _AO(C)ISC_
APR [T | SOOBIKIIM|_SDOPIKRM_|_AO(C)iSC
ARIT i SDOP/KRM|_SDUPIKRM | AO(C)iSC
APR_ i IACG.iT Alb 3 vi. 12| 50,00|SOOP/KRM| SDOPIKRM | AOQ(C)iSC
_____ PR 1 IACG17 NG V1o 50.00| SDOP/KRM|_SDOP/KRM_| _ AO(C)/SC
ABR T ITTTTTIACG!T e Virio 60.00| SDOP/KRM|_S00P/KRM_|_ AD(C)IEC
APR T |ACGIT 50,00| SUOPIKRM| SDOPIKRM | AO(C)i9C
i 3. 001 SDOP/KRM|_SDOPIKRM_| _AO(C)8C

i oD _UDOP/KRM_| _AQ(C)/6C__

(- o —ADOPIKRM. [ —AG(CYBE

ACAHTY ] _9DOTIKRM_| _AO(C)IC~

ACG-1T /\I( RN 00 “SDOTIKRM_| _AO(C)iSC

ACB7 AGA Vi 11 50,00 SDOT/KRM|_9DOT/KRM_| _AQ(C)iSC

. ANC-A Vi1 __ 50,00 SDOT/KRM|_SDOTIKRM | AO(C)SC

G- ING-A Vi 11| 50,00{ SDOTIKRM| BOOTIKRM | AD(C)BC

ACO:1T INGA Vi 14 | 50.00{ SDOTIKRM|_8DOTIKRM_|_AG(C)IBC

ACGAT p . | SOOTIKRM| BOOTIKRM | _AO(C)OC_
ACGAT_INC-{ Vi- 14| 50,00 8DOT/KRM|~800T/KRIM |~ AQ(CYaC

GoAd ACA Vi1 50,00 SDOT/KRM|_SDOTIKRM | AQ(C)/SC

G 7 NG Vi- 14 50.00{ SDOT/KRM| SDOTIKRM | AQ(C)iSC

G- (.00| SDOP/KRM|_ SDOPIKRM_| _AO(C)EC

: SDOBKIM| GDOPIKRM | “AD(C)EC

0| SDOP/KRAM|_0DOP/KRM | _AG(C)BT

0| SVOPIKIAM| SD0PIKRM_| —AO(C)iBC

|SDCPIKIM| SOOPIKRM_|_ AO(C)EC

9DOPIKRM|_SDOPIKRM |~ AQ(C)SC

i 0,00| SOOPIKRRM|_8DOPIKRM_|_AO(C)/SC

ACG-AT ~'60.00| SDOP/KRM| SDOPIKRM | AD(C)ISC
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CACEMENT T AIU LCURARS FROM LI JIAT, £ QLI umg,u,m,mw_x_
I, ‘f'm«r SIUJAYANTA KUMAR NAT1)
Muade of Faynrend o ’
Novof | Lo, Master Rol/ ACG-17, Amount l'"‘f"“m ;.”“h,m/ - [Name of A,0.
Days eavticutars Le. Voucher Nos © 0 W haslig Who ling pald
" whom Authorlty
PATICULARG | VOUSTER NBET] ) .
:; MR | J._.500.00[ SDOT/KIM[_ SHOITKRM | AO(Cy8c )
(1887 |_DEC [ 16 TIAS G T NE-30, Vi 12 [ 720,00 SOOP/KAM | SOOPIKITM —AQ(Ci8C
71982 | FCO 25 |ACGIY NG, Vi-12 | 1,000.00) SDOTIKRM SDOT/KRM AQ(C)i3C
43
ocr ] 20 _IACGTTTINEDY _..£00.00| SDOT/KIM ‘)DQTIKRMN AQ[C)IC
LHEN 0 IACETT T G 320,00/ BDO /KM~ S00TKAM [ “AG(C)ise
OCT |6 1ACGT (A 320.00| SDOT/KRAM|_SDOT/KRM_ | _AO(C)/SC
NOV 26 |ACGT AC-10,Vr-23 | 1,170.00{ SDOPIKRM|_SDOPIKRM | _AD(C)ISC
AUG_ 110 |ACG-17 ANEC-22,Ve-0 | 400,00/ SDOPIKRM|_SDOFIKRM_|_AO(C)ISC
APR I |ACGLT NCA, 35 40,00( SDOT/KRM| SDOTIKRM_ | _AO(C)/BC
MaiR 0. WR . e | 2720.00[ 8OO T/KAM|“BDOT/KRM LO(C)3c
JAN A9 ACGTT T NG, VT 760,00/ 9DOT/KRM|_SDOTIKRM | AO(C)9¢
110 ' ' ‘ o )
AUG 10 JACO:7 NC-8, Vi-4d | 610,00 OOOP/I(RM'Q()OP/KRM TAO(CHiE
MAY 10 IACG-1T AJCZ3, Vi1 010.00| SDOT/IKRM| 800 T/KRM AQ(C)/5E
..075.00/ 900T/KRM]_GDOT/KRI | _AO(CIC .
7V 130,00| 8DOP/IKRM| BOOPIKRM |~ AO(C)aC
l\/(‘7 Vioat 320,00| B0OT/KRM|_SDOT/KRM_| _AO(C)/3C
AIC-4, Vi-33 | 1,125,00{SOOPIKRM| SDOFIKRM | AO(C)ISC
NC.0, V-3 | 150,00/ SOOP/KRM| SDOP/KRM_ | AO(C)/8C
ANC6, V-3 300.00|SDOP/KRM|_SDOP/KRM | _AO(C)/SC
ACA ViE T 110.00{SDCP/KRM|_80OP/KRM | AD(C)/3C
NC-2 Vr.-24 100.00] SDOP/KRM[_SDOP/KRM | AO(CY/SC
A/C-14, Vr-10 | 50,00/ SDOP/KRM| SDOP/KRM | _AO(C)/SC
AIC-14, Vr-13 50.00| SDOB/KRM| SDOP/KRM_| _AO(C)/SC
NC-14, Vi-14 50.00{3DOP/KRM|_ SDOP/KRM_|_ AO(C)/SC
NG Viag 50.00| 300P/KRM|_SDOB/KRM | AO(C)aC
NC-14, Viz20 ™| " "750,00| S0ORIKRM| GDOPIKRM | _AO(C)/SC
CINCTA, Viean 50.00(8DOP/KRM|_SDOFIKRM | AO(CYAC
NC-T4, VAT |~ 50,00 800P/KRM|_S00B/KRM | _AQ(C)iaC
VNG TA, VAT | TT760,00| SOOPKRM|_ODOPIKAM | —AO(C)SC
NC14, Vil | 77 780,60| SOOPIKIM| BDOPIKRM”| —AD(C)SC
|MC1A, VA TN 80:00| SDOP/KIAM| “SOOP/KAM | AG(CYAC
/\/C-M VeAi | 50,00 SDOPIKRM|_SDOP/KRAM | ~AD(C)ISC_|
100.00|8DOP/KRM|_SOOPIKRM |~ AO(C)/3C
) 50_|__-50.00|SOGP/KRM| SOOP/KRM | AO(C)SC
NC- 14 V50|~ 50.00| SDOP/KRM| SDOPIKRM | -AO(C)/3C
NC-14, V65 | 50.00{ SDOPIKRM|_SDOPIKRM | _AO(C)/SC
AR, V02 50.00| SOOP/KRM: _SDOP/KRM |_AO(C)iSC
NIC:10, Vi-A 100.00| SDOP/KRM|_300P/KRM | AO(C)/i3C
TN SDOP/KRM|_3DOPIKRM, |_AO(C)SC _
0| 300BIKRM| SDOPIKRM. | _AQ(CYEC
3 \ 0] SOOR/IKRM GUOPIKRM AO(C)Y3C
T NGV 00 3DOP/KItM|_BDOPIKAM |~ AO(C)/SC
) 2 3. C |G, V39| 100.00| SDOP/KRM|_BDOPIKAM | _AQ(C)SCT
497 ra 7\‘66'.37 RIEA Virad ™ 160,00 BDOPIKIRIA|_3DOPIKRM | _AO(C)ISC
1947 2 |ACGIT ACH, V-39 100.00{ SDOP/KRM|_SDOP/KRM_|_ AO(C)iSC
997 T TRAY 7 |ACGT A V39 100.00| SOOP/KRM| SDOPIKRM | AO(C)ISC
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Meade of Payment

('@ A

(Bhankar as)
SOE(RRCKAE )

No.of | 1.0, Master itoll) ACG-17, : Fnened | Bliting/ Nanie of A,0.
8¥S AParticutars Le, Vtmchcx Nos. Atmount by [-'M"“'u Who hins paty
: whom Authortty o
0.00| STORKIM[ TEORKN AO(GIAGE
SOOPIRM AO(C)/&(,
SDOPIKRM| _SDOPIKRM AD(C)GT
S0OP/KRM|_SDOP/KIRM _AQ(C)iSC__
Aco i2, - 75 .00/ SDOPKAM| BOORIKAM™ _AQ(C)isT
" {5(9_13 V103 | 80.001 SDOP/KRM| SOOPKRM | AO(C)iSC
AIC SDOP/KRM|”SDOPIKITM AO(C)SC
-50.00 SDOP/KRM| " SDORIKAM —_AQ(CYIE
SOOPIKRM|“SOOB/KRM AD(CYEC™
SDOP/KRM_SDOPIKRAM _AQ(Cysc
IDOPIKRMI_SOOPIKRM | AQ(CYEC
)| SDOP/KRMI_SDORIKRM | —AO(C)iSC
i SOOLMRMI_SDOPIKRM [~ AD(CHEE
AC12, V03 00/ SOOB/KAM|_SDOB/KRM __AG(C)SC_]
AIC:12. VG2 50.001 SDOPTKRM|” SDORKRM | | AO(CYISC ]
AIC-12,Vrga SCOP/KRM| SDOPIKRM_|_AO(C)SC ]
ACTT2 V53 SLOPIKRM|_SDOF/KRM [ AO(C)/SG
AT _1_2_)4:_ A0 SDOP/KRM| _SDOP/KRM_| _AD(C)iaC
NG, Vrdg SCOP/KRMI SDOPIKRM | “AO(C)SC
AIC-12, VA3 SDOP/KRM| SDOPIKRM | AO(C)SC
AIC-12, V45 JDOP/KRM] _SOOPIKRM_|_AO(C)/SC
AJC-12 V45 SDOP/KRMI SDOPIKRM | AQ(C)/3C
_INC2, Vi~ SDOP/KIRM|_9DOPIKRM AO(C)aC
AT 12 ViAg” 00} 3DORIKTIM|_SDOPKRM |- LAO(CYaC
| CREAT N 001 9DOPKRM|_SDOPIKAM AD(C)i3C ™
I _JANC12, Vg 0.00/ SDOP/KRM| _SDOR/KAM AD(C)SC
NC-12, Vr3n | SDOP/KRM|_SDOR/KRM AQ(C)i5C
IAIC-12, Vi35 | SDOP/KRM| _8DOPIKAM AC(C)BC
JAIC12 Vitag IDOP/KRM|_SDOF/KRM AQ(C)i5C
_ A/C 12, Vi 70 SDOP/KRMI_SOOPIKRM | ~AO(C)SC
001 SOOP/KRM|”_SDOBIKRM | _AO(C)isC
0| SDORIRM|_SDOPIKRM _AB(C)BE
01 500BIKIM _SDOPIKRM ] AoCyac
QI SLOPIKITMI SDORIKIAM AO(C)SC
0| SDOPIKRM| EOPKRM AQ(C)yiat
JBDOPIKRAM_["AQ(C)EC
SOORMKRM | AO(C)SE ™
100,00/ _BDOPIKRM_ | “AQ(C)5¢
‘ 100,00 SDOBIKIRM| S0ORKRM " AO(C)ZE
- _,,_./vc 5 Vi 2 100,00/ 300PIKAM| SOOPIRIIA AD(C)ISC
JACIVET -20.00130OP/KRI]_BDOPIKRM | _ADIC) S
ANCTE VAT 30,00/ SDOP/KRIA|“SDOR/KRM AO(C)I3C
AG10 Vi 51 ) 50,00/ SOOR/KRM| SDOPIKAM_| —AQ(C)/SC
JAICIT V6 50,00 SOOPIKRM SDORIKRM ™ _Ao(¢yac_
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Made of Payment
le. Master Roll/ ACG-17,
Days )’nr(lculnn le. \’ouclm Nos.

Amo

unt

Engaged
by
whom

Ditllog/
Pnasing
Anthorlty

Name of A.O.
Who hins paldl

< 18 IACG.17

MC- - VI-29 600.00

SDOT/KRM

SDOT/KRM

AD({CASH)

21 _1ACG-17

NG 0, Vr1/

040.00

SDOT/IKRM

S0O0T/KRM

AO(C)YSC_| -

i7__|ACGT AIC-43, Vr:15 | 400.00] SDOT/XRM[_SDOT/KRM |_AO(CYSC
.20 vt 7snn [AIGTAD V- - 000.00| SDOT/KRM|_SDOT/KRM | _AQ(C)/SC
15 |ACG17 AIC-i6, Vr- 32 | _ 600,00| SOOP/KRM|_SDOPIKRM | AO(C)/SC
16 JACET AIC-28, Vi-40 | 540,00 SDOT/KAM| SDOTIKRM | AO[GASH]
83 -

' 1994 TTUAR NGC-40, Vi-30 | 1,215.00[ SDOT/KRM|_BDOT/IKRM | AO(CY3C
TIe04_ | MARC | AlG:2, V58 | 1,040.00/ SDOP/KRM| SDOP/KRM_|__AO(C)/3C
TTeE | MAY | e _1 Ve 19 1 225.00{SDOP/KRM| SDOP/KRM | _AO(C)SC

NICT1, Vi 18| 055.00] SOOP/KRM | SOOPIKRM AO(C)/SC
Ao NCGT T TINCT A Ve | 100.00[SDORIKIM] SDOP/KRM | _AO(CYSC )
2
1 RSN 50,00[ SOOP/KRM[ _SDOP/KRM | _AO(CYSC
i AC-16 V5| 60.00| SDOP/KRM| 3DOPIKRM_| _AO(C)/8C_
N MGG Vi 7 100,001 300P/KRM(_3DOPIIKRM_| _AO(C)IC_
T NC-16 Vi 4 0| SOOBIKRM|_8DOPIKRM_| AO(C)ISC
1 AETE Vima 00| SDOPIKRM| "SDOP/KRM [ AO(C)iSC
A ANC-16_Vi- 13 SDOP/IKRM|_SDOPIKRM | AO(C)/SC
AC-16 V- 14 SDOP/KRM|_9DOPIKRM | _AD(C)/aC
AICTG V- 14 0.00| SOOP/KRM|_SOOP/KRM | _AO(C)iSC
MGG Vi 17 50,00 SDOP/KRM|_SDOPIKRM_| _AO(C}i3C
ACAG V1T 50.00|SOOP/KRM| SDOPIKRM |~ AD(C)8C
MG Vis17 50.00|SDOPIKRM| _SDOPIKRM | _AO(C)aC
NC-16.Vi- 20 | 50,00/ 3D0P/KRM| SDOP/KRM | _AD(C)SC_|
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
_\1 ) GUWAHATL BENCH

Original Application No.45 of 2001

Date of decision: This the 15th day of February 2002

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Md. Riazuddin,
Casual Worker,

Working under SDOT, Karimgange,
District- Cachar.

2. All India Telecom Employees Union,

LS & Gr-D, represented by Shri J.N. Mishra,
Circle Secretary. <o Applicants

By Advocates Mr B.K. Sharma, Mr S. Sarma and U. Goswami.
- versus -

‘1 he Union of India, represented by the

) Secretary to the Government of India,
‘ Ministry of Com munication,

fre I

’ h;'pNew Deth
2a 1‘The Chief General Manager, Telecon,
Assam ‘Circle, - -
1 {:‘Guwahati.

3.,The General Manager, Telecom,
' ‘S{lchar' SSA, Silchar.

......Respbndents
ByaAdvocate Mr A Deb Roy, Sr. C.G.S.C.

setesssstsaey

ORDER(ORAL

DHURY J. (V.C)

! This i1s one more case for conferment of temporary status.
By this app]ication the applicants have prayed for a direction on the
respondents for conferment of temporary status. The applicants claim that
‘lthey,h'ad.,r:rendered' servicee, some from 1987 and the others thereafter
'_anq all of‘.them have worked for a mimimum of 240 days.

2 l The respondents submitted their written statement. In the
_written statement the respondents denied and disputed the claim of
the applu:ants The respondents stated that the case of these applicants
were _considered by a three member com mittee

: . They were also given
: ! 3

opportunityj to present their respective cases. The committee on
¥



examination of gll the records including the paid vouchers for the period

'f0und that three of the app]icants were never engaged for departmental

l 1

fof the applicants were engaged for 240 days in a year.

e TL ._‘.I L

3. _' , I have heard the 1earned counsel for the parties at length.

From the " materials on record it appears that the case of these
app]icants f were “considered and when the authority found that the

applicants did not complete the minimum period they were not granted

. te mporary ":'status and this actior of the respondents cannot, in the
o b 'u'-

. circumstances be faulted., The learned counsel for the app]icant stated

me still a number of vacancies and against such e)dsting
these appl:lcants, at least the persons who rendered service

‘ vacancies .
£ for some 'gvlength their cases should b considered The granting . of .
_‘h :‘ s

temporary ;status depends on the number of days worked. ‘When some

notms are fixed those norms are required to be filled.

LT ~In view of the above I find no merit in this application

d*accordingly the same is dismissed. There shall, however, be no
ﬁ - .

€

order as to costs
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